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PAPERS LAID ON THE TABLE—
Contd,

"NOTIFICATION OF THE MINISTRY
OF FINANCE (DEPARTMENT OF

REVENUE)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAOQ): Sir, I beg
to lay on the Table a copy (in Eng-
lish and Hindi) of the Ministry of
Finance (Department of Revenue)

" Notification G.S.R. No. 371(E), dated
the 30th April, 1983, together with an
explanatory Memorandum thereon.
[Placed in Library. See No. LT-662]
83].

THE APPROPRIATION (NO. 3)
[ 24 BILL, 1983
it et geemEm mgEdn
(r9ug) ;- wmER, ® sEm@ &
YT ¥ gg Fgw agm g
faa feitw @i wdm fawew &
famr & g & WY WY A
w1 a1 & fegeam wiEl § Fam &
W e gAg F7 oAW & f§ aEy
1 aFatfaw ogfs & fawg  fem
T 1 B TIFEIF FSET &
aqE WX W o faw amioR
TId I 9 GE FIAA F Hadg
aefte {awg & o7 FEAT @ E,
ey wfax war § W 9 fefes
vgfa & wiat #1 fawra fear s oFar)
s adier faErw & &g # wrso
Mo Tlo o, TAo o To Yo
AT ZIREW X AATA @ N
§ @7 & #g Fgw AWM fE
TS0 ATTo FVo Tro & HFTHT 1980 ~
81 ¥ 27.83 7rg qafwny, 1981~
82 ¥ 28.29 Tg uf@T av
1982-83 & WAL dF 18 .34
*.arg gfearst i "gmar fRey &
|Y ug wgge gwr § f¥ ag
TUFA Awfgsw grar ¥ 3 A om;a
@ W R
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el # ggeT AwdgA Fan
g AW 3Rl FEAEl & Aqad H.
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FA B TN AT ArEdAs (S
F AT IqF ¥ 22,08 uhame
qiagi IFFET Qi F agE W
MAGT F Y o § 1 A mfe-
Frfat & =9 wigsw 9v & o4 st
¥ g frdgw e =g fw wed
wral zuF faems s wfzu
TZ LA S 94E, A7 A7 fred
aifaat & @R &1 ger oo & fa¥
ok g fawg #Y famr & &
FAFT FT @ 3 wEs I W
AW AT T T F, IAw A9 A
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[+ fawt gzanzas 5aa av)
wIeAN €, ¥F WX @ qYg FT L&AT
gfeqary Fv1 gy &, @ 9%
fgaTs Ted FEAE FH 41 AQ
faadt & 1 w9 gl I STeFEE
gt § fgare S F owma oae
for @@ & S aal &1 g€l #3908,
gEll ¥ Ag &1 I &7 qeqed A1a-
IEAT g AT FFT T Ay [T AT
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¥ fau "gea & gg W7 wA
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2, ag Fad, Ww fggeaty ¥ ¥@r
wT @ ¢ f5 dte §% 1 smaw
TT 2§, fag T 9 Y a9 d,
W Iw F whig & fewme @
aadlE F faeqx #§ o9wE amgaAw
far o1 | & & faaws s
Tpw fF o7 a7 F afywial
faa @amwg # fF gdifeae & @
g g, foed ad § v H OV
CIEAIC I A T Y (o

!

% ag sgm owgawr f& 3w W
TarAtTE @ie # Ierad fagw arar
T oag €1 wFa mw GRam &rer
qhad &1 ufaw g 98 3'feq & 990
& AR G w#T & 1 fam Harem
T @ § osAw fau oWy A
AR F AT F gL H I us A
aT FT FAT AT ¥ OH SRy gwgAr
F@ g AR 3EF AT wwwe #w
AART F@T § T @R § g
W AW FTr g R oS s 3ot
fowifr &1 2 39 &t @wa gaa &
arar wfgd | 9uy fraw & gae
= oafm ¥ afg geft 1 e
HzU osa ¥ afux @ ogEr 2
THAT W F oFgT 17 glama
frard a1 cageur 21 SEF A
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TG @i A @ad gfw AT
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g 9g qS IAM F qFET IF
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AFA 0 - Fg v faseerd
difqar sfegrs wwar & fag a°
I9g ¥ B SINHIT AN o fow
TGl THRS, IT & AT FEOEWA H
AT AE GFA | F geE ¥ fadaw
FXAT AT g F oag Qv smmear
= & 7 & s faes w7 amr
aFr § Sra @9 T @ ¥
Iw # arw Sy 9 agles § o9
) AW ggA Fw AT fow qm
w7 FE agr gaw GpEy wsw W
G O S B <
FEITET AT 7T & g v 9fFT )
fog Usa # wify Al SEEEr g
atr afg® § =fysw w@ET & soma
g1 gFaT g Al ¢ I SAR &V
T FET Arfed 1 aife @ gATX
T TG FT AT & 9T FT gH
qU FT TF AL TAG FAHT A WA
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# g Ag™E F Hadd S oA
T Y Ty § R g 4k 9)
130 FAT &9F FI AN Feqd ¥,
I T qOFAT F@TE AR I &L
q9% FW g F Fgwm wAgm fF
EAREC I S o A D L
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g z8fd agamaaew g fF 9@ &M
F ford @y 130 ®0% wwwr  fear
il

g gg & for @ At & 9AS
T § g g F ogwgg A
gafedt &1 qm @z ¥ fawrg @
amEet g o1 9% sar ®
fsft #W@s gr fd W@ § AW
qgi 3d avg ¥ A¥ fewimr FEw
7% {57 @ § Sdt q@ ¥ § w@ie
gama ¥ fragw swm & oaw
agi @wgg #v  wifaat & fawa
@ ¥ far afys & afuw wva fean
291 RS—12.
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o wifgr 0§ @ W Fw
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B9 ARATE & AR Fet 9 frame
T &1

SHRI ERA SEZHIYAN (Tamil

Nadu): Mr, Vice-Chairman, Sir, 1

thank you for calling me to speak on
this occasion. ¢
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The Appropriation Bill is a form by
which Parliament accords its approval
for withdrawal of funds from the
Consclidated Fund of India. Techni-
cally speaking, this House can discuss
the functioning of this Government
on the whole because on the appro-
priations sanctioned by thig Bill all
the functions of the Government are
to be carried on. On this occasion I
will concentrate only on one aspect,
namely the very deplorable way in
which the Government has functioned
as far as the State of Assam is con-
cerned. Speaking yesterday at Kan-
pur, the Prime Minister is reported to
have said—I am quoting from the
Times of India report:

“KANPUR, May 1...Addressing

'ow a largely attended pubhc meeting

at Phool Bagh here at the end of
her one-day visit to U.P., she warned
agitators in Punjab and Assam
against trying to force any solution
on her government.”

“She accused opposition parties
of whipping up mob frenzy on petty
issues and creating the impression
abroad that India was a nation of
violence.”

Qne lhing she says that nobody can
force a solution on the Government,
The Government will not come with
any solution and nobody also should
seek to make the Government come
to a solution. The second thing is
that everything is being done by the
Opposition parties which whips up
mob frenzy on petty issues and creat-
ing the impression abroad that India
was a nation of violence.

By making these two statements she
has absolved completely her Govern-
ment, especially in Assam and Pun-
jab. Here I want to go on record
that the Opposition has been very,
very constructive, At least in these
two States, the Stale of Assam and
Punjab, the Opposition has given
whole-hearted cooperation. Whenever
meetings are held, even the Home
Minister and others have acknow-
ledged the role played by the Opposi-
tion leaders, especially persons like
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Mr. Ravindra Verma and others who
gave excellent solutions at every stage
and tiried to find some scope of a
solution. It is only the impishness
and ineptitude of the Government that
has pushed the State of Assam into
the cauldron of simmering hate and
disturbance. The same thing is likely
tc follow in Punjab also, if the Gov-
ernment jg not taking a cue from its
past misdeeds.

In speaking about the appropria-
tions--I think, of the misappropria-
tions—made by the Government, as
far as authority goes, as far as power
goes in not handling the situation
properly which has led to this serious
siluation.

Today morning, some friends here
wanted to raise the issue when the
Minister gave some information con-
tradicting the information as supplied
by Mr. Arun Shourie in ‘India Today’.
Sir, Mr, Arun Shourie has done in the
past very commendable work to the
cause of freedom of expression and
for cleaner Government in this coun-
try. This Parliament and the Mem-
bers of Parliament are very murh in.
debted to him.for very many pieces
of correct and factual informatioun sup-
plied hy him from time to time.
Again he has come out with what has
passed on within the files or under
the table between the State of Assum
and the Guvernmen. of India. For
many things talked of here in a vague
way, he is giving precise and definite
clues. Before I go nio that, [ wculd
like to say one thing. One may dub
Mr. Arun Shourie as having been a
weli-known a=za a confirmed anti-Mrs.
Gandhj and an.i-Congress (I) joucna-
list. Some may accuse him of that.
But I do not do that. Some may
accuse him of that. For their benefit,
I say that here is a statement of 5th
April, 1983, of Miss Neerja Chow-
dhury who went there and made a
State-wise tour and collected the facis
there. -And you are accusiag the
Cpposition, 324 you are fincing fault
with the GUpposition. Even the Prime
Minister says day in and day out that
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in spite of the elections, the aimos-
phere of violence had been there
Yes. It is true that the atmosphere
of violence was there. From which
end the atmosphere of violence was
started? It was done more so by the
Government and the CRP and the
paramilijtary forces posted there. Here
in her report she narrates a very
heart-rending incident. She says:

“Durga Ram Barua, a school
{eacher of Sipajhar in Mangaldoi
sub-division, sobbed as he spoke
about the incidents of February 2
in which his son, Chitra, was burnt
to death. The police had come in
the morning, he said, and entered
people’s home and started beating
some of them. Word spread and
the thousands of villagers came out
and gathered in the farms. The
police fired. When the BDO's office
started burning, his son, Chitra,
rushed there with Prahlad Sarma,
a poor young man, who was given
shelter by the Baruas. $Some time
later villagers brought back Chitra
who had severe burns. He managed
to tell his father—and subseqiently
doctors in the Gauhati hospital—
that he had been pushed intg the
fire by the CRY men.”

Sir, it was his own child who had
been burnt to death. And the dying
child declared to his father as well
as to the doctors in the hospita] that
he was pushed into the fira by the
CRP people. I want to know from
the Government whether this is a fact
or not. If it is a fact, why was the
CRP emploved to do these things?

Again, in her arhicle, Neerja Chow-
dhury says that according to Assamesc
sources, 235 people died in these
firings while .the Home Minister gave
a figure of 137. Sir, the number, 100
or 200, does not have a meaning at
all. It has crossed thousands now.
And she records, “Most of these fir-
ings were not preceded by the use
of tear-gas or lathi-charge to disperse
riobs”. Whenever there ‘waz a mob,
whenever there was a crowd ot
people, firing has been resorted to.
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Then, Sir, here is a report given
by the PUCL team header by Mr.
Justice V. M, Tarkunde, the other
members being Mr. Kuldip Nayar and
Mr. K. G. Kannabiran. They came
outsaying, “The invocation of extra-
ordinary powers to suppress the
Assam movement and the other re-
pressive laws and measures adopted
by the Government only made matters

worse.” :

.. B

Therefore, Sir, it is very clear why
there was a carnage, why there was
an unrest which led to an internecine
war, a civil war almost betwezn
ethnic groups, between Ilinguistic
groups and between alieng and the
locals. Before I come to Arun Shourie,
here is another paper, Sir, namely.
ihe Times o¢ Indja, whick contains a
report entitled “Many Facts of
Assam Carnage” written by Shri N. S.
Saxena, on the 20th April, 1983.
Therein he says, “No one outside the
Government can say for certain what
instruetions written or oral, were
issued to field officers but judging by
their conduct i* vir-as obvious that they
thought the right to vote to be more
important than the right to life itself.”
That means that all the preparations
were made in the State of Assam by
the Centra] Goverpmeni during the
President's rule, during the mis-rule
that when they were pushing when
they were ramming, the elections in
the State of Assam. All that they
care for and all the preparations they
made were not for conducting a pro-
cess of democracy, but in the name
of democracy thcy wanted to conduct
2 ritual of a pnll tut to the detriment
of the State itself. In the process
the law and order, the peaceful con-
ditions there, were completely dis-
turbed and dastreyed.

Sir, of course, one should be thank-
ful to the Prime Minister for having
given an assurance. It is reported
that the Pri.ae Minisier has told them
of ‘the Centra's commitment ‘o pro-
vide security 1o members of all com-
munities.’ This is a good assurance
that the Prime Minister 1s reported
to have...



1

361 Appropriation (No. 3)

THE VICE-CHAIRMAN (DR.
‘RAFIQ ZAKARIA): How is all this
relevant to tue Appropriation Bill?

SHRI R, R, MORARKA (Rajas-
than); The scope of the Appropria-
tion Bill is very wide.

SHRI ERA SEZHIYAN: Sir, the
scope of the Appropriation Bill is
very wide because we can discuss
many matters under it. This Gov-
ernment functions because of the
appropriations made out of the Con-
solidated Fund of India. I was
advised by no less a person than the
Deputy Chairman, that this matter
can be taken up at the time of dis-
cussion on the Appropriation Bill

SHRI SURENDRA MOHAN (Uttar
Pradesh): Sir, thig is a question of
misappropriation of authority., That
is why it can be dealt with here.

THE VICE-CHATRMAN
RAFIQ ZAKARIA):
it anywhere, I know.

(DR.
You can stretch

SHRI ERA SEZHIYAN: 1 prefaced
this one by saying that if some time
had been allotted to this, I would
have dealt with it; but in the morn-
ing when some Members raised it
here, it was said that it would not be
out on record. Now is, therefore, the
appropriation occasion and therefore

I want to appropriate the time of the
" House to put it on record,

The Prime Minister is reported to
have told them that the Centre’s
commitment to provide security to
members of all communities is there.
It was a very good assurance but only
it came too late in the day. This
assurance was made on the 31st March,
1983, whereas all the carnage, all the
killings have been done months
earlier. Only after the horse was
stolen the stable was bolted.

Sir, T will now come only to the
specific things that have been reveal-
ed by Mr, Arun Shourie in ‘India
Today’. In the preface to this one it
has been very succinectly put, “the
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story remains incomplete because it
was buried deep in the secrecy of
Government files now protected even
more jealously by the bureaucratic
machinery seeking alibis and scape-
goats.” Sir, many things have been
said in this House and many things
have been written how there was a
deep conspiracy between the Govern-
ment that was supposed to function
in the State of Assam and the Gov-
ernment that was supposed to work
in the Centre. These two Govern-
ments conspired, they tried to break
the Gordian knot just by cutting it
without going through the democratic
process of a peaceful election with the
approval and involvement of the
people. Sir, here is a report from the
Special Branch dafted the 3rd July,

1982. This is Memo No.

-3 PM. DSB, XIV/1/82/129/Dibru-

garh, dated 3rd July, 1982

wherein they have given a clear
obinion. They have said:

“But holding of the same...
the elections '

“, ..without such a settlement
may be quite difficult., Such an
attempt wil] be strongly resisted by
the organisers obf the agitation.
They may succeed in creating large-
scale lawlessness.”

Therefore, the Special Branch them-
-selves gave a clear warning that such
a thing as forcing the elections on
the unwanted people against the
wishes of the agitators would surely
end in lawlessness. But still the
Government proceeded to hold the
elections.

Later on, in the month of Novem-
ber, 1982, the Special Branch, although
they by then knew the working of
the Government’s mind, in spite of
that fact, submitted a very big repnrt.
This is again a confidential one. This
SB XI(A)/SPC/20/82, Pt. 1V 94
wherein they have made an assess-
ment. They have said:
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“In approximately 78 constituen-
cies, the election can be held where
the voting is likely to be between
30 per cent to 65 per cent of the
total electorate while in the remain-
ing constituencies where large scale
troubles are anticipated, the voting
will be between 1 per cent to 30
per cent.”

But if you see the actual voting, in
some places, it was less than .3 per
cent. Out of 90,000 votes in a con-
stituency, a person who was able to
secure only 237 votes got elected and
is now accepted as an MLA in the
eyes of the law of the Central Gov-
ernment and the election rules. Such
things happen. Can the Government
say that they did not have any warn-
ing? They had ample warning by
their own machinery. by the forebod-
ings which were there in the State
of Assam and by the warnings given
by the Opposition.

Day in and day out. the disaster at
Nellie and other places are being high-
lighted. We do not approve gf one
does not approv~> of. the carnage
which was committed in Nellie and
other places. Innorent people have
been hacked to'd-ath. Thev had the
right to live But their liver w-re
ended by unscrunulors and devilish
elements, Thnrse ghastly terrors could
have been avoided had the Central
Governimment appropriated some of its
time resocurces and energy to prevent
them when due warnings were given
to them. As far as Nellie is con-
cerned. it is on the record of Mr.
Arun Shourie. He has brought out
the message sent by the officer in-
charge of the Nellie police station
which is about 10 kms from the Nellie
area. He says here:

“On the afternoon of February
15—three days Dbefore 1he mas-
sacre—. .. '

This started on the 18th February:

“...Bahir-ud Din Ahmed, the
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officer in-charge of Nowgong police
station, sent the most specific of
warnings to the Commandant of the
5th Battalion of Assam Police (sta-
tioned at Marigaon which is no more
than 10 kms, from the Nellie area),
the sub-divisiona] police officer at
Marigaon as well as to the officer
in-charge of the police station at
Jagiroad itself.”

This message which has been sent has
been decoded and published here: Tt
says:

“From 0|C NWG. PS, dated 15-2-83
Information received that last
night about one thousand Assamese
of surrounding villages of Nellie
with deadly weapons assembled at
Nellie by beating of drums. Mino-
rity people are in panic and appre-
hending attack at any moment.
Submission for immediate action to
maintain peace.”

This was sent on 15th itself, 15th after-
noon at 15.30 hours. The carnage took
place on 18th. There was a battalion
waiting there within a radius of the
10 kms of the area of Nellie. Here
is an officer, in charge of the police
station of Nowgone, who has sent the
message, and Nellie is not far away.
It iss on the national highway and
within 10 kms. a battalion of our army
is stationed. But that force was not
made available to protect the peopla’
of Nellie even though about 2%, days
earlier enough warning was givén by
the competent authority throuszh the
messages, frantic messages. to the
higher authorities. No action was
taken because the Government was
more keen to go through the ritual ot
election. It is not even to hold the
election. not even to obtain resulis.
not even to get the mandate of the
people, they simply wanted to make
out some sort of a ritual of an election
so that they could announce it to the
outside world. In some box there
were not even 240 votes, but still they
call it an ‘election’. 1 am making this
plea so that the same thing should
not be repeateq in Punjab.



365 Appropriation (No. 3)

Enough harm has been done in the
‘State of Assam and I deny with all my
authority for what is being said about
the opposition role, Far from frenzy-
ing or whipping frenzy, the opposi-
tion wants to give constructive co-
operation to the Government. Other-
wise, a person like myself from the
opposition would not have raised the
issue of misrepresentation or exagge-
ration of a statement made by the
Home  Minister on the Punjab situa-
tion. Therefore, we want to give very
constructive cooperation to the Gov-
ernment in solving the problem. But
here is a Government, as explained
by Arun Shourie in ‘India Today’—
probably India Today itself represents

“such a picture—they want to cling to

power, they want to conduct elec-
tions, they want to form Ministries,
they want to instal Chief Ministers,
not to function as a democracy, not
to function as per the rules of the
Constitution, not to appropriate and
spend the amounts given to them but
to misappropriate the authority and
and the power that has been given
to them to perpetuate
illegitimate and undemocratic gov-
ernment in the State of Assam.

an illegal,

SHRI VITHALBHAT MOTIRAM
PATEI, (Guj-rat)’: Mr, Vice-Chair-
man, Sir, I am thankful to you for

7 m- +this amrortunity to speak on
No, 3) Bill. 1983.

T nlv litened to the
1 f the opposition

w i! s I have

nit ‘ussion about

1 and Punjab also. I am not a

irian and so I cannot represent

the cood things in a bad way or bad

thinse in a good wav, but one thing

js there. Assam and Punjab problems
are not the ecreation of the Cong

rule. Most of the problems are old
problems. When the Janata Party was
in power, when the Akalis themselves
were in power, these problems crop-
ped up, but no one tried to solve them,
(Interruptions). The Anandpur Saheb
resolution was passed in 1973 and you
were in power in 1977. Why did you
not solve it at that time? The Akalis
were in power at the Centre, they
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were in the Government. They did
not solve the problem at that time
and now they are glaming the Con-
gress Party. (Interruptions),

AN HON. MEMBER: Why are you
disturbing him?

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): You are not an
Akali.

SHRI VITHALBHAI MOTIRAM
PATEL: I have been watching the
situation. They are playing upportu-
nistic politics. (Interruptions).

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): No disturbance,
Dr. Mallick.

SHRI VITHALBHAI MOTIRAM
PATEL: Why the country is not get-
ting an alternative to the Congress
Party? My friend, if you want to be
an alternative to the Congress Party,
you will have to be positive, all time
negative attitude will not do. Instead
of extending your help to the pro-
blems of Assam and Punjab vou are
instigating the agitators. WMr. Vice-
Chairman, Sir, at the time of eclec-
tioneering in Assam the I the
Janata Party and the Lok Dal were
not fighting elections, but a bunch of
leaders from the BJP visited
during the election. What husiness
had they fo go there when t
not fighting the elections?
to instigate the agit:
heen there. They  wer iving
speeches and addressing press confe:-
ences and instigating the apita
Otherwise when they were rot ficht-
ing the elections, they had no husiness
to go to Assam. It is mentiones
the Organiser itself that <o 1mor
leaders visited Assam during t!
tion period. This shows that ilhicy are
not interested in solving the problem.
They only wanted to instigate them
and create problems for the Govern-
ment. They wanted to nrove that this
is not a government which can govern,
But my friends, it is not going to
succeed. This may give you a short-
term again, it will not give you a

1ssam
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permanent gain. You should try to
be positive if you want to be an alter-
native to the Congress (I),

Now I would like lo refer {0 zhe
broblems of the Ministry of Industry.
Nowadays the Industry Ministry 1s
telling the industrialists to go to back-
ward States. I know some of the
industrialists who wanted to set up
industries in Gujarat were advised 1o
go to some backward State and not
to Gujarat. But if you send anybody
to Bastar or any other backward area
he will not be able ‘o put up an
industry. The industry will not work.
To set up an industry you need infra-
structure, power, industrial peace and
so many other things. 3o please don’t
force the industrialist; to go to a
backward State or any other State.
Let him set up the industry wheraver
he can get production immediately.
It you let him go to Gujarat, or Maha-
rashtra, or Tamil Nadu or Karnataka
or some other Stale, he will be able
to start production as ecarly as possi-
ble. In the textile industry, the pro-
duction per worker in Ahmedabad

and Bombay mills is much more than’

that of a textile mill worker in
Madhya Pradesh or other States, be-
cause it requireg some skill and a
working method zlso. It is not good
to force an industrialist not to go fo
Gujarat, not to go to Maharashtra
and to go to some other State. Then
he will not have any nferest in set-
ting up the indusiry. 1f you want ‘o
increase production, let him have his
industry wherever hge wants 1t and
let the production be ircreased. Some-
times mention i3 m=z1> of Shivarajan
Committee. Most of *:e State Gov-
ernments are against thal Committee’s
report that the industries should go
to backward States bacouse there is
an imbalance. ,Imbalance wil' be
there. You cannot expe2t, like Punjab
or Gujarat, why the o'her States are
not coming up. This is because ‘he
peotle of those areas =zre courageous
and bold. That is why they arc com-
ing up. You have invested the maxi-
muni in Bihar in the public sector
undertakings. But even then Bihar is

U
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not coming up. So until the local
people prepare themselves, you cannai
make the State industrial one. 3o
please change your atti:ude and don't
force the industrialists to go to hack-
ward States,

Another thing is, I have heard a .ot
about corruption in this House and
elsewhere. I think cor-uption is there,
There is no doubt about it. But it is
not so rampant that vou should raise
a hue and cry here and there. Pre-
viously when I was working as a cor-
respondent, if one heard of some
charge of corruption, 1t would create
panic. People were talking about it.
It was the talk of the town. Now it
has become a fashion to level a charge
of corruption. it has lost its impor-
tance. If somebody levels a charge of
corruption nobody takes it seriously
because it has become a fashion I
believe the corrupt people should be
exposed. If yoy have something subs~
tantia] against them, expose them. But
loosé talk of corruption is not going to
help. On the contrary, it is spoiling
the atmosphere. So charges of cor-
ruption should be made with scme
proof.

Sir, now I want to point out the
cries of the farmers. Nowadays the
farmers are not making any profit.
Some farmers in Punjab wheve there
is a canal system may be making some
profit because of cheap water but it
is not so in Gujarat where ihere is
no proper canal system. In Guarat,
hardly four or five per cent in a few
district may be gelting canal waters
but, by and large, they have to depend
on the rain god or irrigation through
wells. Therefore, farming becomes
very coslly there. Evepn though the
purchasing price of wheat is the same
in Punjab and Gujarat, we are buying
wheat from abroad by paying Rs. 205
or Rs, 210 to the American farmer but
we are nat prepared to pay Rs. 175
or Rs. 200 to our own farmere. Our
farmers are paid just Rs. 151. and they
do not ask our farmers, in Gujaray or
elsewhere, as to what their cost of
production is. You don’t ask them
and I don't know what type of for-
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mula is adopted for fixing the price
for the farmers’ produce. You can
add up everything while pricing an
Ambassador or a Fiat car and also
give them protit and allow some wrong
expenses also {0 bpe included ip it, but
when the question of paying to the
farmers comes, you say, no, no, no,
the Agricultural Prices Commission is
coming in the way. The Agricultural
Prices Commission consists of officials
and hardly any farmer is there on
that Commission. The Agricultural
Prices Commission should have mem-
bers, the majority of whom should ke
farmers, who know what they are
producing, and how. But this is not
fair to the farmers. You pay the in-
dustrialists everything—profit and
whatever they need—but when it
comes to giving to the farmers, Rao
Birendra Singh says, no, no, no, we
cannot give so much to the farmers.
And my hon. economist friend there
also says “No, because it will create
inflation” as if by paying to other
people by increasing their salaries and
so on it will not create inflation.
Why only the farmers are discrimi-
nated? If you want to apply that
rule, apply it to all, or frame a na-
tional wage and income policy so
that everybody can get enough.

Sir, coming to cotton, Gujarat is
producing long-staple cotton. But the
price of cotton has gone down because
the Cotton Corporaticon is not purchas-
ing enough cotton. Thig year they
have given permission to export a
few lakh bales which have been ex-
ported and therefore the farmer could
get some price for it but, otherwise,
every year when the cotton comes into
the market the price goes down and
there is no buyer also. The co-ope-
ratives and the Cotton Corporation
limit their purchases and therefore
the cotton prices are going down so
much. The farmer thus cannot afford
it because the pesticideg are costly,
the water ig costly, the seeds are
costly everything is costly. So, the
Government should take into account
all these things and look after the
interests of the farmers whenever

|
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they fixe the prices for cotten and

other products. They should take
care of the farmers first and then
everything else, -

Thank you very much, Sir.

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. Mohanan.

You have about 16 minutes.

SHRI K. MOHANAN (Kerala): Mr.
Vice-Chairman, Sir, at the outset I
am really sorry to note that nowadays
the entire financial business of the
House has become a mere formality.
Sir, it is an accepted principle in the
parliamentary democratic system that
Parliament is the supreme body which
has to decide how to mobilise resour-
ces and how to appropriate them, but
today we find that the procedure
adopted is one of bypassing Parlia-
ment which is diluting the role of
Parliament and which also strikes at
the very basic principle of democracy.

[The Vice-Chairman (Dr. (Shrimati)
Najma Heptulla) in the Chair]

Even in thig year, major
amounting to Rs, 2,000 croreg have
been imposed through executive
orders. and it has again reduced the
position of Parliament, reduced the
status  of Parliament. Anyhow, I
would like to warn that this is a
dangerous trend. Madam, now 1
want te go to some financial problems
facing the country, and I would like
to look into the last three years of
rule of this country by Mrs. Gandhi.
When Mrs. Gandhi was massively vo-
ted to power in January 1980, she
made an additional commitment to
the people of this country, namely, to
establish ‘a Government that works’.
Two yearg later, on 14th January, 1982
in a broadcast to the nation, she de-
clared that when she took over charge
in 1980, the economy was in asham-
bles and she put all the blame on the
Janata regime for each and every-
thing. She said that the true and
tested policies had been cast aside by

levies
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the Janata Government; she claimed
that the country was once again on
the move; the econcmy had almost re-
gained its vigour that it had in 1976;
and she asserted and proclaimed 1982
as the Year of Productivity, But, what
is the reality before us? After these
three years, the economic situation
continueg to be disquieting, there is
no significant improvement in the
field of agriculture or in the field of
industrial production. I do not want
to go into all the details and figures
because we have so many times dis-
cussed those things in this House it-
self, Because of paucity of time, I
do not want to go into all those
details. The figures are tricky and
of propaganda value. Self-suffi-
ciency in  foodgrains achieved,
while actually pushing half of
the population below the poverty-line.
The reasons are very clear. The main
issue is land reform itself. After the
two 20-point programmes, the old one
and the new one—like old wine in a
new bottle, or I do not know what it
is—and after all schemes of radical
land reforms, the actual distribution
of surplus land was 12,93 lakh gacres
in 1975-76, 3.59 lakh acreg in 1979-80,
and 1.04 lakh acregy during 1980-81.
Thic is a total of 17 or 18 lakh acres,
which constitutes only 9 per cent of
the pntential surnlus of 215 lakh acres
in 1970-71. as es*imated bv the Plan-
ning Commission Thig is the achieve.
ment in the field of distribution of
surnlus la»d to the landlesg poor of
t+i. ecemntrv. An offirial  assessment

M_raint prooramme imnlemen-

showed that no+t even 50 per

¢ the fargets ip all but three
0’ "~ nnints had heen achieved. Fai-
lure has heen coloseal in resvect of
implementstion of minimum  wares
for aerirulfural workerq and rebhabili-
tation of bonded Iahnurers. Besides
this, the offensive atrocities by the
landlords on the ggricultural Iabourerg
and poor peasants iy also on the in-
crease  According to official reports,
the number of such atrocitieq as re-
corded in the police stations, jumped
from 7,262 in 1976 to 13,746 in 1980.
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A major factor inhibiting the agricul-
tural production is the policy of not
paying remunerative prices for agri-
cultural products. Taking the whole-
sale price index of manufactured pro-
ducts as the percentage and the price
of agricultural products, we find that
there hag been a wide gap. For ex-
ample, while the general price index
for January, 1983 stands at 286.8, the
index fcr food articleg stands at 243.7,
and for non-fooq articleg at 258.1. It is
well known that while the price of
cotton has declined, the prices of tex-
tiles have gone up. So, the reduction
of the price of the agricultural com-
modities is of no use to the pcor con-
sumers of this country.

Thus, the agrarian policies pursued
by the Congress (I) Governments at
the Centre and in the States have
hampereq the growth of the agricul-
tural production, aggravated the pro-
cesg of impoverisation of the middle
and the small peasantry and lef; the
mass of agricultural labcurergs and
poor peasants defenceless in the face
of a steadily mounting offensive by
landlords and the rural rich. This is
the real picture of the agricultural
sector. Fall in agricultural produc-
tion combined with a fall in the priceg
of major commercial crops, mainly
due to the wrong import pclicy of
the Government. the purchasing power
of the vast maiority of the poor people
has severely daclined. This hag fur-
ther narrowed the domestic market
for industries This ig the after eﬁect.

Unrestricted imports of stee] ferti-
lizers, soda ash and ather chemicals,
cement, artifi~ial fibres, all types of
mathiner~ including scme outmoded
machinerigg and technical know-how
have redulted cuts in domestic pro-
duoction in the inAustrial sector. The
import-export poli~y recently declared
by the Government for the current
year is also in the same line with-
out any major change. The Govern-
ment sought to maintain and, if pos-
sible, increase the profit of big bour-
geoisie in the country by depressing
the cost of wage and raw materials by
granting additional concessiong  and
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subsidies and by remaining restric-
tionsg on prices and distribution of
commuodities.

Madam, at the same time what is
the picture in the labour market?
After five great Five-Year Plans, in
December, 1982 the total number of
job-seekers were 198 crores acccrding
to the figure available from the va-
rious employment exchanges. In 1981
one lakh technicians were registered
as unemployed. The number of edu-
cated unemployed in June, 1982 were
90.4 lakhs. According to the National
Sample Survey, out of the total rural
population, 20.02 per cent were below
the poverty-line in 1972-73. The
figure went up to 25.28 in 1977-78.
On a percentage basig of the assess-
ment by the National Sample Survey,
at present nearly 50 per cent of the
total population is living below the
poverty-line This ig the fact before
us. This was the achievement made
by Mrs. Gandhi’s Government in the
last three years. This is the Gov-
ernment that works, For whom does
this Government work?

At the same time, what is the pic-
ture on the cther side? The multi-
national companies have increased
their assets from Rs 1,837 crores to
Rs, 2,160 crores within a period of
merely two years. The domestic
monopoly houses increaseg their gs-
sets from Rs. 3054 croreg in 1972 to
Rs. 7,571 crores in 1980. It was evi-
dent from these facts and figures,
Sir, for whom this Government works
and for whom this Government
stands.

Precisely, the Indian economy under
the dynamic leadership of our great
Prime Minister as clearly demonstra-
ted that the crisis of the Indian eco-
nomy has deepened in almost every
fleld, At the root of all thig crisis
is the crisis of the capitalist path
which ne bourgeois government is
able to solve. Because cof these anti-
people policies, naturally, the protests
from the people are also ge‘ting stron.
ger and stronger., To suppress the
growing trend of protests the Gov-
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ernment has enacted the black Acts
like the N.S.A. and the E.S.M.A.

In the field of national politics, poli-
tics of manipulation and pragmatism
have become the governing principles
ingide the ruling party which is get-
ting more and more corrupted and
corroded from within. The growing
dissidence and revolts have become
a characteristic feature of ity exist-
ence. Needless to say that such a
ruling party cannot become the forum
for consclidating the unity of all se-
cular, democratic and patriotic forces
of this country. It ig proving morally
incapable of controlling communal
riots whose number has increased
from 213 in 1972 to 474 in 1982. The
main reason for the incapacity is the
ideological political degeneration of
its cadres who, in many cases, got
communally divided and paralysed in
the face of communal riots. It is
needless to say that the ruling party

ig responsible for the present crisis

in Assam, Punjab and other parts of
the country. It is because of their
policy of encouraging communal and
divisive forces with a political motive,

Madam, in such a. grim and tarnish-
ed ba~kground the Government has
no right to anprooriate a single pie

_ from the Consolidat=d Fund of India.

So 1 obiect to this Bill.

SHRI BIJOY KRISHNA HAN-
DIQUE (Assam): Madam Vice~
Chairman, it is indeed amusing that
an hon. Member of the House—he is
not only an hon. Member of the
House, but he is the hon. leader of a
national party Mr Era Sezhivan while
giving his views oh the Avnnropriation
Bill shou'ld speak on the As<am situa-
tion. The Assam situation Madam,
has been debated g number of times
in this House. T understand that it is
a grave situation But what I find
amusing is +hat the hon. leader has
nothing of his own to offer. He mere.
1y quoted one journalist named Arun
Shourie or more precisely read to
his write up. I do not mind even
that., Well, he may be a ‘“Paigham-
bar” to him a mini ‘Paigambar’ though,
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was hig view. That was Mr. Arun
Shourie’s view. Incidentally iy is not
Mr. Erag Sezhiyan’s view also. It is
Mr, Arun Shourie’s view. There may
be many pcintg of view. There may
be many views. I can also go on
reading, ag Mr. Sezhiyan did, from
newspapers. I have got all these cut-
tings with me. But should I, like
him, take the time of the House to
read them? This jg Mr. Arun Shou-
rie’s view and that is Praful Bidwai’s
view and no one knows which is true.
Can anybody claim that Praful. Bid-
wal’s view is not authentic gad only
Arup Shourie’s view ig authentic or
that only Praful Bidwai’s view is au-
thentic and not Arun Shourie’s view?

Madam, since he has quoted Arun
Shourie, I take the liberty of quoting
Praful Bidwai and that will be, 1
am afraid, unpleasant {0 some of the
hon. Members. (Interruptions) Since
he hag quoted one journalist, I would
like to quote another jcurnalist, T
am afraid it mayr not be pleasant to
some of the hon, Members. Incidental-
ly T have got the paper cuttings with
me; I did not bring them intentional-
ly. In one of his write-ups, Praful
Bidwai hag brought serious allegations
against the President of a national
party. Madam, I do not want to name
any person who is not a Member of
the House or who is a Member of the
other House. But, Madam, since he
is the President of 5 national party, I
am afraid I have to name him. He
is Mr. Atal Behari Vajpayee. Do you
know what that journalist wrote in
the paper? I know, some of them
will immediately say tha; he has con-
tradicted it. In anticipation, I would
say that that was Mr. Vajpayee’s view
and thig wag Praful Bidwai’y view.
There may be two points of view.
The journalist had said in his write-~
up in the Times of India that he had
addressed a public meeting in my
home town, Jorhat ~ where he said
that if 5 foreigner crosses the border
in Punjab, either he lands up 1in jail
or his body is chopped up and lies
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strewn all over the fields. Ig this
not a direct incitement to violence? 1
understand that it has beepn contra-
dicted. So, Arun Shourie’s own view
can be contradicted. It is very simple
to issue a gtatement in the newspaper.
But it is not enough, What I feel now
is that they do not want the truth
to come out. I give gnother instance.
In the same public meeting, after the
public meeting, that honourable leader
left for a place called Titabar, about
14 miles from Jorhat., The previous
night there was police firing and three
persons were killed. He went straight-
way to the police station where the
dead bodies were kept, and he accu-
sed the police officer straightway in
the presence of his collagues saying.
“Why did you Xkill all these people?
You have no right to kill these pcor
people.” And the poor police officer
said, “Sir, you have come all the way
from Delhi. Won’t you like to drive
another five miles and see for your-

self the scene of occurrence ag to what -

actually had happened and why the
police had to open fire?” In that in-
cident they set fire to the police and
a vehicle of-the BSF, and even the
Assamese DOlice officers ran for their
life. That is what exactly what I
want to say, that they do not want
to face the truth, they do not want
the truth to come out. A question
which was raised by me in the House
earlier on 17-3-1983 when this House
debated the Assam situation, a ques-
tion that occurs to every sane and
right thinking person, but a question
that till today remains unanswered.
The question is: If the Gana Sang-
rama Parishad always claims that it
has the massive popular support, then
why should it indulge in violence? An
appeal to its people would have suffi-
ced and if on that appeal, people
would have boycotted the election,
and the whole nation—why only the
nation, the whole world—would have
bowed down to such a sense of soli-
darity. Again, I do not want to take
the time of the House on these things.
Probably there will be more occasions
to discuss situations like this. T shall
meet{ them when they come. When
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the leader whom I am discussing is
not here, I do not like to refer to him
repeatedly. When he quoted from
Arun Shourie, he also mentioned Kul-
dip Nayar. But I believe, if I remem-
ber correctly, because I do not have
the newspaper cutting here with me,
there was a write-up by Kuldip Nayar
where he is reported to have said,
“After g tour of the whole State I
have got this impression that if the
people who voted formed 32 per cent
of the electorate, another 32 per cent
would have voted had they not been
prevented from coming out to cast
their vote”. And Mr. Erg Sezhiyan
blacked out very conveniently these
significant lines while quoting Kuldip
Nayar. Anyway, it won’t serve any
purpose quoting one journalist against
another. Quoting the views of dif-
ferent journalists and of those who
have already given their opinion of
the situation would not serve any
useful purpose. I criticised.....

st Few faw  (sew w_w)
AEITAT, AW =qqEqT FT IIF & !

URNTAA [STo  (%iRat) ArAT
| FAgeet ¢ WITRT ITIW TAT AR K
&1 ag sgaedr saR s dfad

st et fRer @ @I A =¥F-
T T e ga e

guawEas [To (shwat)  AwaT
gaemr] © WA 9 A 9 g7
SAFEAT FT TG FT STFT |

ot waow Az ogRg & WY
SgaEAT T A T3T @ g, I& A9
g7 difwd 1wl gamR awr wgied
¥ gz *g9 gu fo gw fedy oF
geen F1 AW AL X @ § v Fgh
r 9@t | wfes &R ag FET FC
Wt =t weAfagrd aiswwl, W gER
ggd ¥ gearfaa @ §, 99w
a7 F1 Seew fFar g wE AR
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AR qh & T Q@ FET AT 6T
g % 3@ aw 3 Tl &1 M AR
FE & HAWETAT qE 2+ AfEwF
AT AW Aqq qQqF A Fg fFan
ST W & | A HESATT FT Flew
AFT AT AGASTAT W G AT Al
gn o i gFd €t 98 T a4F
g ot wre fwar ST @r g, TEE
TANE FIT AR a3 & g 7

SHRI BIJOY XKRISHNA HAN-
DIQUE: As I have already said, I did
not want to name naybody who is not
a member of this House, But what
can I do if the person happens to be
the President of a national party? T
have to mention his name. 1 have
criticised otherg for bringing in mat-
ters which are alien tp the Appropria-
tion Bill, so that I am not also guilty
of the same charge, now I come back
to some of the problems which are
mnot political, but economical. And
these affect the development of Assam,
not only Assam, but the whole coun-
try. Anyway it affects the develop-
ment of Assam in particular.

I am very happy to take note of
the steps already spelt out in the
Budget to boost up the export-criented
industries. While taking note of those
steps, I would like to draw the atten-
tion of the hon, Finance Minister to
decline of tea export. Besides affecting
adversely the flow of foreign ex-
change into the ccuntry, ag I have
said it affects the development of
Assam because tea occupies the major
part of ity economy. In spite of high-
er tea production, tea export from
Indiag suffered a sharp set back in
1982 resulting in lower foreign ex-
change earnings. During the year es-
timated exports were reported to be
185.39 million kgs. valued at Rs. 342.09
crores as against 240.18 million kgs.
valued at Rs. 432.19 crores in 1981.
The reason is that exports to major
tea importing countries like the So-
viet Union, Tran, Sudan, USA and
Afghanistan were much lower during
the vear. The set back in exports of
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these value added items like packet
tea, tea bags anq instant tea could be
attributed {o the short-fall in exports
to West Asia and North African coun-
tries. Meanwhile, the apprehensicn
that the unprecedented cold weather
that hit the North-Eastern India may
delay budbreak and the commence-
ment of plucking of the new crop in
many tea producing districts are gain-
ing ground. In a situation like this
jncreased production ig the only ans-
wer and it is time that the Govern-
ment and the industry take g practi-
cal view on the output of tea keeping
in view the export and internal eon-
sumption of tea in the next two de-
cades till 2000 AD. While going
through the figureg of increase in in-
ternal consumption during the last two
decades, one finds an average con-
sumption growth of 12 million kgs.
every year, Now, Madam, taking the
figure of 360 million kgs. as the con-
sumption figure for 1982, cne finds
that the requirement up to the year
2000 AD comes to. 576 million kgs. The
increase in the domestic tea consump-
tion has been estimated, to my mind,
at a moderate level. But, in fact, it
can be higher due to the increased
industrialisation, of the country, It
means that g situation may arise when
the total crop may eventually be con-
sumed in the country and there may
"not be any surplus leff for exports
unless the production is increased.
'This massive production of 875 million
kgs., according to an estimate, would
meet the internal demand without
jeopardising the export obligations.
This, however, is a gigantic task. More
so because the tea plantations are
always subject to the vagarieg of
nature and the growth being slow, it
requires a long gestation period. So,
based on the daty of the last two de-
cades, it has been estimated that a
yearly addition of two thousand hec-
tares of new area under tea would in-
crease the crop by 90 million kgs. and
a yearly increase of 2 million kgs. by
wav of intensive cultivation would
increase by 36 million kgs. thus mak-
ing a total of 701 million kgs. Even
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this figure fallg short of the target
by 174 million kgs. ag the targeted
figure is 875 million kgs, of tea. So,
to meet the shortfall of 174 million
kgs. steps have to be taken for re-
plantation and it is estimated that it
will be necessary for about 1,40,000
hectares to be uprooted, making for
the yearly uprooting and replanting
7,777 hectareg during the next 18 years.
Madam, an additional crop of 175
million kgs. by replanting could only
be expected if proper efforts to ex-

pand were made and adequate rescur--

ceg made available to the industry.
But we have to bear in mind that the
yearly net profitability of the indus-
try which has been well below Rs, 10
crores during the past two decades
which is too low to motivate any
developmental work. In fact, the Gov-
ernment should not expect any sub-
stantial financial contribution from
the industry. Unless the Govern-
ment comes forward with substantial
subsidies and soft loang left to the
industry, you are not to speak of the
production farget on such a huge
level, even the present level would go
down creating a disaster in the ex-
port earnings.

Now, Madam, a few suggestions
made by the industry merit attention.
The first is that the immediate in-
crease of the replanting subsidy from
Rs. 10,000 to Rs, 20,000 a hectare is
absolutely essential and the second is
to bring down the agricultural income-
tax to a maximum of 50 per cent
which, however is a State subject.
But even then, for the sake of the
industry it can be taken up with the
State Government so tha; they may
also be persuaded to accept this.

Madam, why do I raise this question
today while discussing the Appropria-
tion Bill? I askeq this question in the
House during the current session and
1 got g reply from the Commerce
Minister that even till today, no spe-
cific scheme regarding 18 years’ deve-
lopment plan for the tea industry has
so far been approved by the Govern-
ment, Therefore, Madam, I wish to
draw the attention of the Governmeng
through you to this problems so that
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the industry which brings foreign ex-
change to the country can flourish.
Since, ag you know, the future of
Assam and the economy of Assam
entirely depend upon tea and the
tea industry, I am drawing the atten-
tion of the Government to this so
that some effective measures can
be taken by the Government so
that the industry can not only survive,

but can also flourish. Thank you,
Madam.
| wwaR fam o SoEwene

wgigar, saw G fafqaaw fagas &
TR A 7gq fa=re wega FAF fag
safag fwar 21 3o faq & soowr
gadrs T g |

st Ay, fafgmw fagus &
I § w97 Sw@dr g ar rafas
w7 & gw @< fawmt ¥ fFE gw%
F FAFAE 5« © & 99 I AAG
gt adge w@ & gfee s g0
Iq T w9 gA fawe sw@ & av
T &1 A & fqd s fafwes
wie &, fafws fawm & s fawm
F FIAFAMT F L A fAA0C FLAT
g Tear A FER F AT
e w1 &fumi g, fF aw @
agl =magar g1 sy a@r weer feafy
F1 fanto &t gwar T ug gEaw [
qzd § Wit zafad # ST oad
gifgd & =g FA,  gEifaa
gaEat &, f& WX 3@ O Eg Fg NI
fe g a1 uhifwews  faq 9 ==
Tq W g ar faeafaes faww $%
I51d W1 @ & K wwmer g T zw
grafea F1 Aifaw 4@l &+ fafaes
R F faqmi qr ¥4t FET &
mifseqel § | 99 gw 3w gdw #
faare *7@ & @ W a9 F faw
A G S¥F YN @i Iy F fgEw
¥ 97 A g gfer wwd oAt
zawt gg feerd St g fF o g
I WE@T &, AW F FE F AR
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q faumt Y d9ifas 7§ F 44,
SE WY qEET A1 Algd FT SA-
FY ZIAT | T WER "
F IFT AT FE W J9G1 FT 59
T F1 FIAGAAT F AL 9T 7]
0% 8 AR w1 Sifaw S @
g & mwwm §f vy ¥ fawmer
wWT & shaw faam sl &y gen
AT MAE N FE § WX I wad
§ 99 gW 3H AT F gqC FI @A § a1
39 (9 & wad%9 o EWT R oug
ol ST Fwe YW A B, 1555
FUT 9 FT g9 &1 9% W
g F ggw e, 0w
ITEFE AT F U F S@adr F&F
815 FUT TUUT JIATE F7GT F1
q7 & fewEs w5 affow &) wd
W qa " Gerfaun & qed
yeq & qvarg WY, s wafaa G-
fruw § Sa% 4@ F #ar wE@d
W F g off, 421 FAT eI
HE F & W 9% wWar g, SR
qeaTq W I aT fagi 4 dw & QW
H FHT 7 F@T, g2 fog Sy T
SFT FTWI § W q« qT & 4%
F% fagdt T =Nwer, & Fgar siga
g & 16 @t 0T 1 W F1 awe
g1 AT #G T =59 w5 AT Gaeq’
TET, <@ FAWW F oW W
ATIT 6 AT FUT &qF U !
e, vl @g wg wwal § %
TH 99 FeAaA maEw oA G 9
qE 9T F FIg gt AEr AW
FT HIG-AS AT FUS F A& NOF
T 1 SEH oy § fam WA W@y
q g wEor WY &Y o, g aqrT
oY 9T fF 3w & AT 16 g
FAe #1 Rl wwf 21 wgad @b

¥g amat, ate § fee SEer 9
gafag F& FareT & 16 g FqAT Y
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g afew, gEk @&w ¥ Sy gaAr
T oY, SEF ATET 21 AT FAS
wWH ¥ ug fagel FF 1 ™ WK
Fr @ T AL A sfywEr, F oo
Areaw A ag FEAT argar g fF
fafwea ol & wegw & @ &Y
FAAT ® UFE I FY AV oqEwdT
TIFT FIAE & FYy 747 =1fgd, S
FTIEAT K TIATH Wrd A I
A A FT AdemaedT FFTLW,
qgifedifa F1 agAr, & & A, T
aar foats wr faatg & &
qEME WA WA WA BAT ST
W Y e A AT AR @
g A 1 W@ & a9 feara
F g0 Saarfeg @’ FIAR § 396
fgarg & €9 g1 F@ #1 I@ FE
Wt § A W IgA gEd qOF
AT I T A A & BF
gw@re 7 fafusy @1 amar § AR
fardost & g gz o fafra €9
frarT sme #wgar § fF gaR TE
FT JEAT FAAT 2~—qATH FAS TIX
® HEYTH IOT q2@w # e fwArd
FT IE1AT & 1 N9y, wAY g% IR
dar g 4@ gAT 1 fRarT A g
frar s7 vgr & fREE @ S AT
fer st ¢ €, Ffy & Ivew fIaq
g, G SUFl FT W 50 IEAT
T ofeF ag w@r &1 frarT a8 AT
F{A § WY AIX w1 AGH qT @A
21 oF e garc Y feafy fasfor
g% 2

Wi & ag #gw wigm fF
Wgt WH 7 e @) §1 g9
W AN e ¥ ugg | F fan
A FAT FE Fax AT g9

faifs oot af@y W e
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wr fe & fag ag fafrrr &) sracer
gt =ifed, a8 7&f &y o1 @ ¥
T gafad Tadr Wi gAd #7
HIT FaEEa aqF § 37 o7 @

g

@ IAF ¥ § 73 wAT TUFA
g w3 3w 3 A3 oF AUIHA
¥ fegfa =1 fAafnr gar & ag I”®
qo¥ F feafd &, S dwtw W
feafe g, % N8 arfesn FreT il
g . ,{w

dgt aF #Ew § faaw@r qadfsal
F 9@ g, F@T SR qro-arg
sifgs Feo o &1 S T T
F aueAt g1 T qFrC W & fafww
AT & queRr | wwrafad  IF3
F Iwi@ &, o wwigfas aae @
AN §, 9UH fod 8T mrElea Fq
g ok SUHEM ATIF i< 93 L&
FTq go, g swiv # Swtafas
PrreFety & wawwar gEr wfeg,
S8 FFIC FT FF A TG N W
g1 5T 78 g F9 I W
W 5 feRwA &1 dfaum ww

WA T TET AT & Fr g

§ & @wl 9T 9 FF IATq FA
F Faf gfaart #1 e § a1
FE gl 4 & qaEt & w77

§ A A /Ar Tgar § AT

H @gdAr =rgm g, B maw o9

g AR 7 o dg garewe ™,

/R qgTH GY &, AfwT TRy 9
R T, ¥ gEr feafe faatr gs
RERCUR (SO fgﬁwm FY g4I
4 & T g d  swv g fow
tFar o1 f& oge REQATFTRET T
gl AN & g Wi fear g,
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T @i & A0 & JAUT IR
FgT 91, d1 TFN FE F 417 A
7z wgear At fAafo g5 7 az Far
agr a1 5 rar ® gefas fForoar
Tgr 2, ®er gqy fHar sr <@r @,
@ off FraR 99 ¥ qadfen @
qF FT FF [ W1 qg 54 gar°

gg A-MAANT IF AI@ FT Sy
FIEFA TAIAT I7 73T & /Y &
FararT fawdar srfgr a1 (Faw @it
gat) st @ qiw wiw fqaz o«
agt gu g 1 ag ¥ A8 Prwar v

FaaaERA (Tro (*Adt) A
Fogewti) ¢ AE, 9§ 4% @mA @
oe gE@ifag 58 & & A9 fuas

-

T & wrq A fgArT F . (s14u0A)

st wATwT faw : zafaa & Fgar
gigar § & arat & [reaw oSy
gargA fagaar =ifgr g1, Ay
gEIT 7 AT gF F A AwEr
X AT GFT F FTC QAT
g gar<d avmi &' o geAry gd
g zga fag g =7 ¥ IEErC feq-
T & HIT g T FTATT A Gy
2 % wort w3, z@fad gemrad @ v, s
w3, sgfad @=rd grad) aai wrfas
& g9 W JA|T gAT AT FF g0 ?
A% 9§ gAg w7 a1 F fmo afm=
T FAF () § GAET 9, 3%
qaca 4 qAq fqwar a1 mEEarer
% #e fgqreAs Faargr gf odr
o7 FEAR Fi KET AT AGA B
A W gaT A frard @, Ty
@i 2rgrg, sfeaT ogagd, e
1% 3fear, g3 | fagwar gar o4
gHET S agi ad & 0% 7 fEdiA
W 9F7 & Sqg@  fRAr 41, 39
291 RS—13.
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gfeq T /&1 a0 war ? @ &
qoi ® AT FTAIT § FIQEA qFF
w3, AR afeT # A feqr wae
qr ? @I & A, Awar, §oqz
FgA1 g § Foad ofeer &
#ET 95 §T AT 1T £ 3 T
F Fg WA FF T F omre H8
uF w@ W frarar & St 79 9y
# gear FA1 3% fgars a4t Ag
FATIE AH 71 qg 9T 39 g7
§ g3ge feafy frabr #33 & far
A FT & IT 9T FAT K15 frae
qE FAT Y § AME T R oz
gr fae @Fr Tl Alc 7m
grgdl $§ 98 € § 77 Tdar
F T AR F T-(REREAT
syfamal & Freor faator zmr &) 3w
aeg & qiwr Gar g 31 7 feana
A, & FEAT AN F TAT A
1A A g A e frte
A A AgAEr T AT P aqEmd
57 ofrg exa I SN B ogug
3T ® TR TIIF FIA F A1
# qrg 9¥ BRI gais &7 agh ¥
QAT g 21 TF IET AT Fr
g, arzgs fag 9 =1 ¥ IR
faedare &

§ Fgar wrgar g F owwmr aw

Fr wifgs feafy zadr @aww @,
agt ITT 2W & A9 FIFAT Av
Sqr smagre fFay war &1 Al
§ AQF AT FH AFS QAT AIF AT
§ WM Iz AFT 37 IFR F § F
fag g wiw 7 fgryewrT =1 A99-
AT T3 war 27, AT IAL 9IA
A AT gim oA w1 ¥R JEW
g § A@Er adqr  IAqm

4 PM. =g g 947 T3
AFAT ¥ B3 AIRAT F K0

AT g9 TF TIA( F47 AITqF 79K
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F FF T FA 88011 FIUT ®WY
faar 2 f9m & & 17 &€ w4l 7
Q7 UEW & W FEA A 2 |
guq AidaT H 1951—56 # aFEA
g @ ogfa afm e 23 @R
Higq 4T, w9 994 ® 152 w9y,
gfesw a9 § 40 T AR IOV
gir § 9 w9y WA 4r . fgEw
QT T 1956-61 § Alga Ay
S¥T 25 T 4T, 99 T 84
sua, afvsw AT FT 22 TY JUT
IHT FAW & 17 'R iy eufE
gfrr g1 7 1961-65 | 49T
FT AET 114 T, AT JATT FT
15 &% F9T I9T WIW A 13
gt =afyr agr wfgsw qrRdm
sfgs 55 '@ wig @fd@ 9r
1966—67 & 1968~69 IF FNTH
FeET I57 f9Oq SO "W ;AT
gal qq @A W 9T 1 W
gfesT 7 1969-74 W W ¥ AfF
sqfg oY 65 To I, g7 SOY
SEAFT TTT T4 A7 | A=Ay AT
¥ 1974~79 & 3w ¥ N @afaw
g g4 Fyar &=z & fHEr | W H
g9 &1 93 *WH, THY YW FI
80 9 | 1978 ¥ so aF fox
UF Iufa gioer S 9EF §YEIR
qwqrg fag 4 39T 999 &7 LT
YT AT A T AT 1980-81
& w3l AN FT § W OFT A
43 T IJT YIW T 36 ¥R
R & qEEl A9 §1-82 A
IO weW Ft Afw c@fEm @ 40
TG HIT M A7 4T )

9, 1977 IFFRAIT § AT
Mr sam e v & 59 9 o=
g3y & ofy =fex % 173 &%
N AWT 41, 0% 39T g2 § 4%

|
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FIX 24 TIAT 36 9T | & WY 3
RIEAA & qg AT AT § e
33w A W IF SN oAty A v
8, =@ AW FY feafw g fwyfor
FH R FAT g @ agun
9 W ¥ W@ a7 TR WA &
far¥ M d, SR WU S qew
wdl AT FIAT AT F A qS Y
fre-fomt #9 & S§ §F Swe
YR F, [EW IOT qaw a1 fegfy
F AT § @ FR, o qg fag
g, 9% A At <y Wy o, |/fe
I} AT qE A I q@ & ATaEA
T BT &1 vaT @y ¥ A fro
s 7, faquac gt ga3 wdw, a3a-
BE A vl &9 4 §9 agq fres
g1 38§ 5@ aig ¥ oR-vr gaw
&7 fav® g1 afay 59 faur 9 Faw
SIS IR LI il s E B
T § FE F< FIT FT 5717 ATFE
et mar | qdf g wEw § fawwww
FIAAMET, M@IX AR FFmEn
fedfiwmr # fod fows & = S9er
gvEry fauw g 3R &7 e
¥ G E) afF o @ aniT
0§ F1§ T AR, wedr &
F1E T FEN 1 FAW TH GEFTQ
wars fawr @il Y § A ag fre
ff gFFG | oW FT W OB
g ferfy 1 & ¥z wewre ¥ T
Trgen g 5 9 sHvasw gReETe
HT q@dy g ¥ faF@ ay wg-
fagar & =Tz av fa=ne w5 39
F FTET HTIA TR L |

AT, UR AN # W wgAr
IgaT § | Wr gHTAOEl A g
gq, # faem, ferw wqagse @
TAT & AT S SterT a6 faea
#i7 gfear s ag a7 asr & )
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21T A S g AW dEw &
fast ¥ a|® % § 2 B—
It is quite understand able that India
has emerged as the largest exporter of
silver. Though exports have been ban-
ned, smuggling activity has gone up by
leaps and bounds.
q 3T FY A6 O TFRE FLEAT
JEAT A7 | sqAT fgeax w1 sEvAn
TFOIE g1 gFAT §, Aff wEee
¥ d7 @ fEmr mar ) ST ag
g 5 wewem a0 § wwfaw
99 wr g1 # fefa & A smar
ITEAT, [l WERE TH F1 @ @R |
dF3t fagee foeaw amge @1 W
g I QAT F owma W W R
THE VFATW F fAQ gIEIT ow
Hoa g & gayy, AT «1fEe
T ¥ FH g7 FT AEET A0S F
FEQ g o1 w@r 2 fam wEr
wrea § ¥ a1 f& @ a9 &
F & {59 730 FEEEd waw I
WE I FT g7 F V%A B faF
wq at fwsagdt 9 i 7 g
fasie % waa & qUE, JI FF
g FRAT AL SR F oA § oA
] og FEM fF oA % AR H
gAfgTT F I AEIAEAT § aifsw
9 F @™ W FHHI I AN TE &
frm amfer @x grfa=r &<
qEqT, AfFw JFF o g ST v gd
FH gt arfgy, afF aver gv @
I FH A ST TF | wnigF -
faaar ama wmq & o wo sifaw
FT GFA § AT HTA g7 FT UFA
#1 Zftz & ;g AT A ¥WA FTAT
arfer | A2 | qvg & aAifagee
faw &t 19 9 Wr § 7 STF a8
q 7 F WX 3§ am@ F gAAA
g & sm 9% g @ fem
FEl TN T AT FIH OGN AW
AN g Eg I { HUAT g qAT
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FWT § A AT F HFEIe qav
g fx omd 5 avem F o @ww
Ec

IRAAEAN [STo (2ftdt) A=t
gogen] o & qETE wW@E "eg !
o9 & 3 e § @|t ws faae

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Madam, Vice-
Chairman, I will try to conclude within
the time allotted to me, Thaok you for
giving me time. It will start now. The
clock will start now. When 1 made my
maiden speech, I suggested the formation
of an economic advisory council. Then,
I was made a Member of the Consuita-
tive Committee on Planning and in two
speeches over there, 1 made this sugges-
tion again and again. On both these
occasion, 1 was told that it was not possi-
ble. But now, soon after the last meet-
ing of the Consultative Commitiee, the

Government has formed two  separate
Consultative Committees. One is attached
to the Prime Minister, on  economic

issues and the other is attached to the

Planning Commission itseif. Madam,
there is a Persian saying—
“Yak nashud
Doshud

T just asked for oanly ome. I  was re-
fused. But  afterwards, the Governmeilt
gave two. The job of those big econo-
mists is to advise the Government . on
various economic issues. I think, this
will be an exercise in futility if certain
things are not pinpointed {0 these eco-
nomists and they are asked to give specific
advice on these things. I would request
the hon. Finance Minister and through
him, the Planning Commission also, that
right now, in both these Consultative
Committees, two issues can be posed to
these economists., One is, how to  avert
evasion of taxes. We arc talking about
this every day. Everybody is giving one
suggestion or the other. Somebody says
that he will use “oth the carrot and the
stick, while the other says something clse.
But I would request the hon. Finance Mi-
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nister w«nd others to ask these people that
in the given circumsiances, what are their
concrete suggestions so that this tax eva-
sion does not take place. In that context, F
think, perhaps, the greatest amount of tax
evasion takes place in the field of perso-
nal taxation. They have to see that this
tax evasion is avoided at all costs. They
have also to take into consideration this
fundamental point that merely by bran-
dishing threats towards the traders and
the industrialists. the matter cannot be
solved. Proper schemes shouid be evolv-
ed under which the’ people can volunta-
rily come forward and pay their taxes. In
that context, if rationalisation of the tax
structure is needed, that should be done.
If other measures are' needed, they
should be taken. If savings are to be en-
couraged, that should be done, There are
many schemes which can be thought of
for this purpose. This is cne point on
which both the teams of economists should
advise the Government and they should
give their concrete suggestions on  this,
instead of going through the entire can-
vas of the economy.

The second point which is very impor-
tant and which T would like to be posed
before these economists is in regard to the
yield in agriculture. I was going through
a paper recently, Mr. Tinance Minister,
and I found that the yield per acre of
paddy in India is 1977 Kgs. And
it is as high as 6166 Kas. in Ja-
pan, and 4945 kgs. in USA. Simijarly
in the case of wheat it is only 1387 kgs.
per hectare in India compared to 3779
kgs. in France Now we would like these
economists to tell us this thing. Ours is a
continent in a way. Let them advise us
and specify 10 per cent of the area which
can compare favourably with regard to
irrigation and other facilnies with those
of Japan or France or USA. They
should tell us the solution they should
give us specific recomendations so that we
could reach the goal of that production
which is obtaining in other parts of the
world. These are the two suggestions
which the Government should put before
the economists concretely. Whenever the
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economists come, they can speak on all
the points, but I would request the hon.
Finance Minister to get clarification -on
these two points.

Now I come to the second important
point. Under article 275 of the Constitu-
tion the Centre can give grants to certain
States and it is specified therein that dif-
ferent sums may be fixed for different
States. In other words, the discretion for
giving grant to certain|States lies with the
Central Government, In this context,
without going into the political aspect of
it, 1 say that Jammu and Kashmir is not
octting its due share. In the first place,
the Central Government has itself catego-
rised eight States as falling within a spe-
cial category Jammu and Kashmir is one,
which include Assam, Himachal Pradesh,
Manipur, Meghalaya, Nagaland, Sikkim and
Tripura.  For special category Staies per
capita development assistance is not taken
aS anv criteria ecause of terrain etc.
Secondly, it is picking up only one ele-
mens which  does not reflect the total
reality. In terms of per capita plan out-
lay, as opposed to plan assistance, Jam-
mu and Kashmir is lower than Haryana,
Himachal Pradesh, Manipur, Meghalaya,
Nagaland and Sikkim for 1983-84. If we
consider the annual step-up in plan out-
Jay, Jammu and Kashmir has not been
given its due share in the last three years.
In 1981-82 the step-up, T repeot, the step-
up was 8 per cent for Jammu and Kashmir

as against 22 per cent for Maharashtra,,

20 per cent or Gujarat, 18 per cent for
Madhya Pradesh; 18 per cent for Bihar,
and even 11 per cent for Himachal Pra-
desh. In 1982-83 the step-up for Jammu’
and Kashmir was only 5 per cent and was
lower than all other States. In 1983-
84 the step-up for Jammu and Kashmir
is 10 per cent which is again lower than
all the States except Manipur and West
Bengal. If the step-up is compared to the
annual rate of inflation which has been
more than 10 per cent_ it is clear that
there has virtually been no expansion in
terms of annual plan increases for the
last three years.

I would submit to the Planning Com-
mission and to the hon. Finance Minister
that while considering the plan allocation

i

LY
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for Jammu and Kashmir the hill terrain
and other considerations have (o be taken
into  consideration. ( Time bell rings)
How many minutes, Madam?

THE VICE-CHAIRMAN (DR. (SHRI-
MAT1) NAIJMA HEPTULLA): My ghanti
was an indication that you have already
taken 8 minutes. Whatever more you
speak, it will be at the expemse of other
speakers.

SHR1 GHULAM RASOOL MATTO:
Kindly allow me a few minutes more.
The arpuments based on per capita Cen-
tral assi>tunce also ignores the following
important factors.

The terrain and  <pase'v diibuted
population means much higher costs.:
Costs are also higher because of long
road transport haulage. Then the price
increases in the State are higher than
in other parts of the country. For

instance, in 1980. the consumer price in-
dex went up by 14.48 per cemt in Sri-
nagar as against 11.43 per cent in the
countty as a whole. Similarly in 1981,
the Srinagar consumer price index  in-
creased by 15.87 per cent while the all-
Tndia consumer price index increased by
13 per cent. In 1982, the comparative
figure was 9.5 per cent. All these things
have to be taken into consideration. The
truth of what T am sayirg can bz gauged
from the fact that in a period of 35 years,
only 66 miles of railway line have been
laid in the State. Not a single power pro-
ject has been commissioned, despite Jam-
mu and Kashmir having a huge hydel
production potential of 10,000 million
kitowatts

With regard to the Cecntral Projects-—
and that is my last point if you don't
give me more time—out of Rs. 18,000
crores invested in the Central public sec-
tor undertakings, the share of Jammu
and Kashmir is 0.5 per cent. So when we
consider that Kashmir has  been given
more, we have to consider it in totality,
what is the centrally aided assistance, what
is the Plan assistance, what is the
non-Plan assistance. All these thnigs have
to be taken into consideration, the
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terrain has (o be taken mto considera-
tion.  So I would urge the hon. Finance
Minster and the Planning Commission
that while considering allocaton to the
Jammu and Kashmir Statz, these fac-
tors have to bg taken inlo consideration
and not the per capita Plan outlay. In
a city like Bombay. with only a few
kilometres area. 80 lakh people live,
With 74.000 kilometres of land in Yammu
and Kashmir, it is inhabited by only 60
lakh persons. So per capita Plan outlay
criteria cannot be applied to the State of
Jammu and Kashmir, because it has a very
vast area, we have no roads and other fa-
cilities. I have to speak a lot but because
of the constraint of time, I would request
the hon. Minister to take these few points
into consideration while giving allocation
to the State of Jammu and Kashmir.

Thank you, Madam.

JuerATERe [Sro (dt) A
gadar] : A W AW FwEnE o,
grax faw 6 faqe & | sfaae &
L GO S LA G )

ot R AW g (zav
sam) 10 a3 @ifsd

FAEATERE (3o (HwaY) Fiswn
gaamr] w6 frae 7 wem Afad

Wt TRAL T AT
TS R 1A, —~

fam wis 7 *f® A @w-Ae @ g5,
fo|g 719 W Soa IR A Sraas
fsa TS § g3 W AT W T AT,
I|W AN AT AW TF AT TEAT ARG
F1fEe | ’

maggy, faE |1 8w &7 AGER
¥ Tooa dF gAY £WT IF W A7
FIT ®T AT g, WET FT & I,
o9 Fi T &1 W AW AT TAr
21 Mg FeEEm FIEEC @ oar a3l
#F g g, A gy W o@w
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AqAT P GLHIT X | A TLHIT
9 ATl ¥ ¥ R o+ o wem
8w a0 fE w wfase
T & fF w1 wed e oS
F 0 Afew g 3l e e’
7 foser @9 ®W@E ® OTF AW
AT ATEAT E ! FASGT F wAIAw
AT ¥ UF Thd ST A gr 1 afEw
gfee ¥ IEFr AT ¥, qg o q3-
de § mT FT, A A fur av |
@ TR ¥ fFaw & et @R
I & 1 TS "I AWMH FaatalCwT
TR o ogwr g KAy ag oft
Fgm wgar g 9wy, fagre &
fam F@wt @1 o gfaga oY
IaF T ¥ ot enfx  wE

guEwTERE o (sfAat ) A
gugeen) : fagre A1 IR SRWE

st W AW FEERT ¢ SAWT
@ & dfFw mo qF wN afET
g7 AT AERT W1 FRUA FIA &
iy drer T WY SHE 17 JAH
fopmr atell ®Y O AT | SHET
. wremaeT ¥ oqW fag A% oSw #
ot ey T | @R qIE gfew AT
¥ g aw § T g Sawr dier
gt g WY S IF@ Er 99 a
M Y IR MRY TR FE IW
¥ T FT AT S[ATAAT | AT IS
argm fag # O dfaw g
g St € 1 T oSS dmwR
g, faEiy e AW 99 F qIE T
TS FATIT 9T | S9 WIEHT &
g Qe AT ¥ wO§
qEa waTE fagre & sagd 444, @
¥ mfyat & T ¥, S9AT e fqam
gam g%, 4g Y SEAr § | AR
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gl IAT WIW H 5 goare wrafway
WL AT AT | L T IHT
FL, [T & 96T ®IF, K4 T 90X
9FT FTY WIT IR0 T, W|iE 9%
o5t Alg FT AT 9T & gl T AN
grar w0 Fafoar fad g oAwy
TR A UAE qAE AT w qiF
F TE F IFA AT AT, qE W
aifaF 91, IEF g F AW, AW
FE A AT §, uwgdiftar ¥ 3@
goat feedardt §  war Eafoar
for & gAmage & 1 I 330 M}
TIEFT IFTFT 50 THT TqATBIA
faar mar, @9 F 9 Fw A T
T AT wFTF IR F Afw F
TERT g @D WA FIT AT A
AT § 9T ¥ " T MAT J IS
far. .. (szgawm). g, #idars
QUIEY, /T A 3 ¢ T qE-
W & T AT AT | AFAET,. ..
(swtamw) ...

wferfasr & afongaaram &
TREATT T TG s{iareqy, St
TTAT, Wlo  FATAIEY, JTAT AATYATA,
faar wfear, aga=s @ wdlw
Frzd, Tl Fsd, Ao AT LI,
gt geargarE, fsar gafear, o
qF AT T {4 AT AT FRATGI,
far @lom | a@azags & g Fat
W 9N qg A9 AN NFAN F
Tt AT | IfAE SR aHEN wf
q MA@ F 98 ¥ 99 a7 FAF
agt & St oAy fagras T IR
SEEICEE ECI TR L LR DR K
qg ST T 97 AR g I @7 H
g JAr TE AT | TAF g9 §
¥ wEx gfae qror SEFRT IFEAT
TE A 1 IfE MTEATR F AL A AW
7€ AT SaFT T wfeT 9FE F7A
T L TR A Al Sy 99w
fraae o 3z faq war, gx Aty §
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S afgqr @TEr &« dE OFOA
TEFT dAr F1 mEr wre &, g
Fr g &Y, g ¥ few # i F
HT9FT FE W § | AT &1 A,
¥ NI A 4 ARl § 75,
zavar ¥ 35, FgfcAT ¥ 63, WAM
# 65, TF3YT A 48, WA F 31,
FMT ¥ 9, WA H 10, AUA-
%Y § 5, SAWEER § 32, A4l
F ogdr &Y oq® & | F eAfaand
w7 ¥ famAT dAT FT gF91 g, T8
e FRF gway § ) wEw o5 g9
AR FT, .
* guawemm e (sitmdt) aren
] : w9 fow ww dw fafaed
F afzEr o femam & <@ oo,
T g AAr F AN AF AT @
ar sgrer A< AT ¢ TF AT QIitRa-
AT 9T I WE |

M T AW guAE . HWRA
gm  fafesy ® oy sEm
383 F1 foee M g9 1 F qiw
gge F AT 91T A F 93 wal g
Tq THHRT qIE FT &, AT TIHT
-Seifesw & @ §

QUaNTERE [0 (=wEr)  AvwAT
gugeen] c foee = @ afga

1T AW gmay ;T
dgagd § waew 9@ s SIreT AAe,
frart amms, g g, far

guawEas [To (»iwet) : A
qager] ¢ A S oA ae § 3
AW AW @ ogudr fAgt ¥ oA
ot onifyuee faw ¥ z@ oy ¥
S ® foir mws A4
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+ft T AW gHAwy ;AP
qar 7 &% | dg g w1
& & wer gEr B f TE
TG gEr AT Er T g, oar AE g fw
TN L FA F FA FHAT mIAY
MY AT g wA e

gaEwTeae [o (sfradll)  sr@wR
FAGER1] 2 ATFT GAT A G TET

St TR AW FOARGT ¢ 93 @
TAGr & QAT A TR ¢

SrawTEas [e1o  (*fAdt)  amwt
gugew] : WINFT T @eH &1 |

ot T A TR TATU TAA
FIzFT T & TeH FT W £
Yy AT g 5 owrg RO am g
A | fFar aagd & UAET g7 it
sar SR, A WAws, g
Tar @R, e gagd arfa qres,
WEAT FT T, 5~1-81 919 THE-
IR, gmr faganis, dAgd |

ares § qg 3 vgr § 1 faw
gy g 20 Ig frEEY weEw
TR, gwiganE, a@gt & gfww g
SAT F At a7 Al | § gy
e @ F fag wesr ¥ w@r g

quaAERE [STo (sftwdt) wrEm
™| : T ™I AGHT @A
R g1 owar g o 7 § AT F
faz ,

stam R graEgr 2§ AR
RAT, AW QAT FL @I E | wa &
o A4 F IR T AIGY FAT F1gAT
g :
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JuanTsEs [So  (sivwdt) arasn
gagewt] ¢ wF F 4 F wg i
N 2 79 zrEm A F AW ¥
fao 1 mrawT zrsm @ew g1 war o

off O® FRq FEAOF . G0 AT
AT M T AT w9 & o9 F
T H

aawERe [STo  (xiwelt) e
qagesn] @ g € @ }|W 1w
grieggar st S90 )

st TR WA WA foraT
TRy TIF-EET F o&H g T ¥ a8
q1T 7 3

ITRAEAN  [o  (welt) aArwwn
Rageen] : A ot 10 fae Ra
g ]

A

ot oW AW FAERE . Hlq ST
gaa o

guanEgs [elo (sftwdt) At
gagew] - AdY, § A g w9 auy

st i o gwangr: fagar qum
DFT-IiET ¥ @ew F faar & ag oar
& @iform

sqawTeRer (o (ewt) AEw
gugest] : =g ar ¥ faar g

St TH AW FAAGT ¢ UK AT
& | ed, gm g UF FEIAT
uF WIAT ST A ud ITEE F 13
g 918 &1 O

JUAATUN [Te (shadt  qEwr
gademt) ¢ WA WWE FgE@ F
fog zTEw AEY £ 1 WWY & g uy
qr @ | ¥ ®v 79 FgEd aA

AN
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=t T AW AT ¢ W G
@ifar | famr o #3 feafa aw o
TE R wErRAT, qF Ao Afar

STANTNE 310 (shiwal) arast
gaem1] : ag uMfwer faw we
quE FAT &, [T a7 At 2 |
¥ zafeg ARy 0gd wgr 91 &
niaF 6 fadz § ot § o9 fiyae
# 88 a9t @ 1 ;Y 10
fadz & fAC § | g 7 93y <@
AL AT TF qaT J A7 4187 §
ag Alg TgF TG qHT T |

St TR AN FAATEY : T=LT MIF
ART FT QUG FFAT | 9G¥ TH
#graq Ay Afey )

L2

ITqATAR [w1o (sftwdll) arwar
godeen] . AY SAET ger @r R |

oUW AW FWART T
FRI9T Fg FL @A FCWQN E | I
g7 AT 1 s #; oA g
Afx A T ITFT TAT AGHRT AR
srerr o ar & ag g @r 91
AT ST T IH AT F JE IF
T@ER I qAAT | G AT F AT
gaET IAAT [ I 13 dG1 T
ST qaT 1 SEy Fgr R
(FEe®) T I| FT AW, TN
g1 5 =T @ wfgay T I,
qrarer ST F FrAR? @ wLang
¥ owEr f& WX &g Y F]AT Qv
ATATST T FEr o1 7 AT IIT FGT
¢ Wi faar qar | IEy genwl ?
N 99X Fgr ox TJ@fgar AW
A ag 13 &1 fggeE g ™ &
&Y 52 AT wWE FN FAT 1 15.
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I ¥ 20 It FAT A ufgre §Faq
¥ A T, 25 AW F99v foe ¥
gEAIA AT A9 G THT gAT § AT
org ¥ SATET FHIAT § fadr fagn

DR. MALCOLM S. ADISESHIAH
(Nominated): Madam  Vice-Chair-
man, ag I supported the Budget. ..
(Interruptions).

THE VICE-CHAIRMAN [ DR
(SHRIMATI) NAJMA HEPTULLAj:
Now don’t disturb him, Dr. Saheb.
Let him speak.

DR. MALCOLM S. ADISESHIAH:
....taking into account the strength
and weakness of the Budget on the
whole, I will also support the Appro-
priation Bill,

I have some six questjons which I
will put briefly because of the cons-
traint of time. The first one 1is that
the return of the Pill before us asks
for an appropriation of Rs. 1.2 lakh
croreg of rupees, which is about the
same as our Gross National Product
today, The whole country's produc-
tion is equal to what has been asked
for in the Appropriation Bill; and,
therefore, it is an important Bill,
Now, secondly, Madam Vice-Chair-
man, I must say that I am concerned
about the eroding contro] of Parlia-
ment over the Appropriation Bills. In
the other House, it was reported that
only 12 Ministries and Departments’
Demands for grants were discussed,
and that 21 Departments were guillo-
tioned. And now in the Appropriation
Bill three-fourths of the appropriation
is under charge on the Consolidated
Fund not voted by Parliament. So
it igs a trend of decreasing control of
Parliament over the Appropriation
Bills, Now relating to this I have a
gencra) question. Just as my colleagu-
se would remember, I said while spea-
king on the Budget...

[The Vice-Chairman
Morarka) in the Chair}

(Shri R. R.

Mr. Vice-Chairman, just as I said
with regard to the Budget, about one-
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fourth of the total revenue is being
raised by the Budget so that three-
fourth of the revenue is being raised
outside the Budget. And we may soon
come to a time when revenue may be
raised throughout the year.

Now, with regard to the Appro-
priation Bill, I find the same problem
here. I have got hgre the figures of
the Appropriation Bills passed by
Parliament over’ the last six years.
In 1876-77 the Government spent
Rs. 2,500 crores over what was apro-
priated; in 1977-78 it was Rs. 3.130
crores; in 1978-79 Rs. 2,772 crores; in
1979-80 it was whopping Rs. 9,225
crores; in 1980-81 it was even more,
Rs. 17,142 crores; and in 1981-82 it
was Rs, 8,402 crores, Now this is
over and above the Appropriation Bill
that is voted at this time every year.
I have got these figures here. This
has been done through the device of
the supplementary demands. It is
not illegal, Now the supplementary
demands have been so developed that
I believe, Mr. Vice-Chairman, that the
appropriation Bill and the appropria-
tion action is becoming more of a
mockery. If something like Rs. 17.000
crores can be raised in 1980-81, two
vears ago, oulside the Appropriation
Bill, through the supplementary
demands, has the time not come to
look into our procedure and the -
time that the Lok Sabha and we
are spending in  discussing and
approving the appropriation Bills?
Am T right in this?

Then, my third question is, the
second largest element here is the
transfer to the State Government of
over Rs. 10.000 crores in the Appro-
priation Bill, Now, this is in part the
result of the constitutional provision
for sharing of taxes and in past
according to the Seventh Finance
Commission’s recommendations which
were accepted at the time of the
Janata Government. But this amount
is completely inadequate for the
States.. In 1981-82 the deficit of the
States, the deficit of the 20 odd States
wag Rs. 1,722 crofeg at a time when
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+the deficit of the Union Government
was Rs. 1,700 crores. The Reserve
Bank has made a survey of the deficits
of the States’ Budgets every year,
which shows that the resources of

the State Governments are totally
inadequate for them to carry out
their functions., ‘ghat is why they

go in for deficits. and they go in for
over-drafts with the Reserve Bank of
India, Now I would call the attention
of the Eigth Finance Commission—-the
main submission I make—t{o go into
the reasons for these overdrafts. This
is going to recur every two years,
every three years because the States
have been given functiong but inade-
quate resources to carry them out.
Now, the Resferve Bank in that article
flays the States for not mobilising
enough resources for the Plan.

Now, Mr. Vice-Chairman, I
to say that if you go on forcing the
States to  mobilise resources, vou
would force them to go in for more
and more indirect taxes. My State,
Tami] Nadu, unfortunately, had to
take a retrograde decision for going
in for the octroi taxes. Octroj taxes

are something which we left far
behind decades ago. In Europe and
America they do not exist, and we

seem to be ging back to unindustrial
stage by levying octroi taxes. Why
did Tamil Nadu do that? Tamil Nadu
was being forced to mobilise resour-
ces, and the only Tesources they
have are those of indirect taxes.
Now they are going in for one of the
most regressive forms of direct taxa-
tion.

The fourth point that I want to
make is a simple query with regard
to the Defence Services. You add the
appropriation items bero and it comes
to a little over Rs. 70,000 ecrores.
My question to the Minister is: does
this appropriation include the very
large sale of armaments that we go
in for with the African countries.
the West Asian countries, the Spouth
Asian countries dnd so on? s it

want

I
!
|
%
|
|
|
|
1

Bill, 1983 404
included in the appropriation or is
the armament sale, which goes into
hundreds of crores of rupees. outside
the appropriation?

The fifth point that I have is that
the interest payment is Rs. 4,700
crores and repayment of debis.
Rs. 80,000 crores, Now here I want
to say something that you have
heard me say with regard to our
debts—I want to repeat it—that I
find no real economic basis, viable
basis for the large amount of external
borrowings that we go in for cvery
year, as Government borrowings.
Every year on an average now the
Government makes an external bor-
rowing of Rs. 2,500 crores automati-
cally. Now I want to say that we
were borrowing this from the Aid
India Consortium, from other coun-
tries-—Government  borrowing, not
private borrowing—at a time when,
for four years, we were saving more
than we were investing and we were,
therefore investing our savings abroad
I would give you the figures. In 1975-
76 our investment abroad was Rs. 260
crores—0.2 per cent of our GNP—and
we borrowed Rs. 2,653 crores. In 1976-
T7 we invested Rs. T00 crores abroad
and then we  contracted Rs. 1,286
crores of external debt. In 1977-78
we invested Rs. 2,300 crores abroad—
1.7 per cent of our GNP—this is the
excess of savings over investment
and we borrowed Rs. 1,897 crores from
the Aid India Consortium and others.
In 1978-79, it came down. We invested:
Rs. 260 crores abroad and our external
borrowing was Rs. 2,235 crores. In
other words, this external borrowing
amounting to an average of Rs. 2,500
croreg every year, of which we use
Rs. 1,500 crores every year, is not
justified either on the ground that we
are able to increase our production,
or on the ground that we are able to
increase our exports, or on the ground
that we are able to increase our pro-
ductivity, T think we are doing it as
a matter of routine.

In this connestion. I want to say that
one of the most difficult things for me
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to follow is the condition attached to
the five billion SDR loan which we
have borrowed from the IMF. In the
official document which you know the
Government has placed in some of gur
hands, the Government says that the
IMF this year is wanting to review
“the progress made by us in imple-
menting the programme, in particular
the policies and measures relating to
public savings, imports and exports.”
Mr. Vice-Chairman. I know the Fund
very well. They have absolutely no
business to come and examine our
policies, our measures with regard to
public savings, imports and expotts.
This ig a Government statement. Then
the other thing to which I want to call
attention is that the Government also
says that the IMF is going to come
here during 1382-83 and will limit the
official contracting and guaranteeing
of concessional loang with maturity
up to 12 years to 14 billion SDRs.
This is a serious thing that the IMF
is forcing on us. This is a conse-
quence of our borrowing and I, as an
economist, sec no justification for
borrowing Rs. 2,500 crores every year.
" Since you have rung the bell, may I
just finish with two queries? One is
with regard to the appropriation for
the Ministry of Commerce of over
Rs. 2,000 crores. Here I regret to say
that the export subsidy continues to
be so large and so heavy without any
review at least to report to Parlia-
ment, how this subsidy is being used
and misused. SecondlyJ the new Ex-
port-Import Policy, as pointed out by
someone who spoke before me, I think
Mr. Mohan, represents no change. It
is a continuation of the past, when we
were, at the time of the Janata regime,
embarrassed with excessive foreign
exchange reserves. We are continuing
that policy at a time when we are
facing a very serious balance of pay-
mentg deficit

L - - -
R ATy A R

Finally, I agree with my friend who
spoke from the Congress side on the
problem of agriculture, and in addi-
tion to agreeing with what he said,
‘may I say that the appropriation that

[2 MAY 1233

{
i

Bill, 1983 406

we are making for agriculture must
put much more investment resources
into dry farming. Eighty per cent of
our agricultural land is dry farming
land. Most of the States excepting
Punjab and Haryana, are heavily
dependent on dry farming and I see
only a few micro watersheds provided
for in this appropriation. I think this
needs to be expanded. And one of
the solutions to the cotton problem
that was raised by my friend, both
cotton and sugarcane which we are
producing far in excess of domestic
need is, we need to turn from that and
help the farmer to move into cereal
production, either wheat or ric which
cannot be grown on dry land so much.
Certainly our coarse grains could be
made profitable to do so.

SHRI SANKAR PRASAD MITRA
(West Bengal): I am inclined to agree
that the Appropriation Bill has lest
much of its significance having regard
to the procedure that is being follow-
ed during the last few years. I intend
to speak with respect to items No. 53
and 19 of the Schedule to the Appro-
priation Bill (No. 3) of 1983, particu-
larly in view of the problems which
have been elaborately discussed by
Mr. Era Sezhiyan. It is well known
that both the <CRP and the Army
have been deployed in Assam. The
CRP was also deployed and is still
being deployed in the Punjab. There
can be no guestion that terroristic
or anti-national elements believing
in violence have to be eliminated,
suppressed. But that this alone would
not solve the problems is also ad-
mitted by all concerned. So far as
Assam is concerned, I had given ex-
pression to my views when I took
part in the debate on the President’s
Address. This is not the first time
that the Assam disturbances are
taking place. Such disturbances took
place in 1971-72, and also in 1961. In
1961 when refugees from Assam came
to West Bengal and took shelter on
the Sealdah Railway Station plat-
forms. I was asked to look after them
by Dr. Bidhan Chandra Roy. And in

wr
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this connection, I wrote a letter to
Pandit Jawaharlal Nehru. I received
a reply from Padnit Jawaharlal Nehru
from the forest Rest House at Manali
dated the 18th June, 1961. It is a long
and affectionate letter which I do not
propose to read out, I shall read out
only two extracts from this letter of
Pandit Jawaharlal Nehru...

DR. MALCOLM S. ADISESHIAH:
Were you a Judge then?

SHRI SANMKAR PRASAD MITRA:
Yes, and he was the Prime Minister.
T will read only two extracts from this
letter because I  believe that what
Pandit Nehru said in 1961 was vital
for Assam in 1961 and it is vital even
today both for Assam and for the
Punjab. Pandit Jawaharlal Nehru
said, and I am quoting:

“Where people become greately
excited about anything it is difficult
to reason with them. Bechind ‘hat
excitement is fear, dislike, etz. One
cannot get over this fear or dislike
by threats. A strong attitude has to
be taken to some extent, but this
may “well result in adding to the
fear and dislike and thus making a
problem even more difficult of solu-
tion.

In the next paragraph, Pandit
Jawaharlal Nehru says:

“Anyhow we have to face these
problems in the best way possible
and to do so with a measure of
strength and ‘gentle reasoning and
above all by putting a local problem
in the larger context of India.”

To my mind these observations by
Prime Minister Nehru are true of
both Punjab ang Assam today. We
condemn the violence that has been
taking place in these States. I do not
propose to discuss about the Assam
problem today. Let us discuss about
the Punjsb problem.

Most of the religious demands of the
Akalis have been conceded. But there
is still one more demand. They say
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that the Sikh Gurdwara Act of 1925
has to be replaced by an All India
Gurdwara Act. Under the 1925 Act
all Sikh shrines in the Punjab were
placed under the management of an
elected body known as Shiromani
Gurdwara Prabandhak Committee
which is controlled by the Akali
Party. After partition, this Com-
mittee hag lost control of Gurdwaras
in Pakistan, The current incoms of
this Committee, I am told. is about
Rs. 8 crores a year. But there are
important historical Gurdwaras out-
side the Punjab. The Delhi Gurd-
wara, I understand, has an estimated
income of about Rs. 6 crores per yesr
and there are historical Gurdwaras at
Patna and Nanded in Maharashtra. I
know that all Sikhs are not agreed_:
over the All India Gurdwara Act
issue. But my submission fo the hon.
Home Minister js that thig particular
question that the Akalis have raised
should be referred to the Law Com-
mission as to whether there is any
necessity for revising the 1925 Act.
having new provisions in the Act and
having new safeguards for the man-
agement of the Gurdwaras. This is a
religious demand.

There are two political demands, I
have got many authorities with me
here, but I am not going to rely on
them as my time is limited. There
are two political demands. The first
political demand is the division of
the river waters, The Akalid say that
Punjab is the only riparvian State to
the Ravi and the Beas. The other side .
is contending that Punjab i< a part of
India and, therefore, Punjab cannot
be the riparian State, but India is the
riparian State and this argument is
principally based on certain recognise |
principles of international law—I have
got the authority here, but I do not
propose to quote it now—and also
based on article 1(3) of the Constitu-
tion, By negotiations, at the initia-
tive of the Central Government, with
help of the Ieaders of the major
politica] parties, if this problem can
be settled, T shall be happy. But, if
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it cannot be settled, let is be referred
to am independent and impartial tri-

" bunal. B

The second political demand is with
rgeard to Chandigarh. The newspaper
reports are that Punjab’s exclusive
right to Chandigarh has been conced-
ed. The dispute relates to the two
districts of Fazilka and Abohar which
are Hindi-speaking djstricts, but not
contiguous to Haryana, Perhaps the
solution lies in giving to Haryana
such districts as are configuous to
Haryana on g linguistic basis. On this
point, on this particular issue, there
should again be negotiations at the
initiative of the Central Government
with the help of the leaders of the

* major po'itical parties and if negotia-
tions do not settle this problem. let
the problem be referred to an inde-
pendernt and imnariitl tribunal, (Time
Bell rings), Let us hope that  these
efforts would lead to a solution of the
Punjab tangle. Let us hope that we
shall soon see peaceful and gradually
prospering Assam and Punjab playing
ther reispective roles in the growth
and development of the Union of
India and the necessity for the use of
force in these two States would
altogether be eliminated. Thank you.
Sir. )

SHRI AJIT EKUMAR SHARMA
(Assam): Mr. Vice-Chairman, Sir, I
rise to oppose this Appropriation Bill
although the opposition of the Rajyva
Sabha may not be ultimately effective.
Now, my grounde for opposing this
Appropriation Bill are these:

Firstly, if this Bill is passed, it will
achieve onlv one object, that is, it will
authorise a wvolitieally unsgund and
narrowly selfish party to misapro-
priate huge funds, public funds. for
furthbering its own cause at the cost of
the millions of starving people of the

_country.

Secondly this Bil), if it is passed by
Parliament. will enable the Central
Government to utilise public funds to
disintegrate the  whole country by

[
!
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engineering divisions and dissensions
in the name of minorities, in the name
of religion, in the name of castes and

in the name of communities and so on.

Thirdly, if this Bill is passed, it will
use more ang more of the battaliond
of the CRPF and 1ihe army to sup-
press, to kill, to execute, and to com-
mit all sorts of atrocities on, the
weaker sections of the people, the
weaker regions and the weaker States.

} \

Now, Sir, all these I say with my
direct experience of the working of
the Central administration in the State
of Assam for three long years. The
Central rule started in December,
1979, and  continued for more than
three years. And during this time we
found that it misapropriated not only
the political power but the entire
funds of the State and spent more
than Rs. 400 crores only for the
purpose of maintaining armed forces
for suppressing the people, This very
amount could have been spent in
settling several lakhs of forecigners
and also building effective defence of
the Bengladesh-India border. Not
only that. During this whole period,
this Government violated all provi-
sions of the Constitution by extending
Presidential Rule and keeping in sus-
vension the Legislative Assembly
for nearly three vears, It was done
only for the purpose of instailing
the ruling party's government in the
State  tp the detriment of the interests
of the entire population of the State
as well as the whole countrv It
installed two governments of its own
party and faileq and ultimately it
used thi- power, political nower and
the monev vower. to imnose an elec-
tion at the cost of the people bhv kill-
ing thousands of people. by maining
several thousands and also demolish-
ing the verv democratic principles
and politv in the State with all its
dangerous consequences for the
nation, T do not want to go into the
detaile which have been discussed
already.
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[Shri Ajit Kumar Sharma]

Now, I very briefly like to make
three or four points in this regard.
When we talk on the Appropriation
Bil] and the Finance Bill, we discuss
the Budget provisions and appropria-
tions so that it might lead to a sound
development of the administration
and the economy of the country. But
we find in the case of Assam, in that
region, and for that matter any back-
ward State of India, that the money
and power are utilized only to sup-
press the ©Dpeople. My friend, Mr.
Handique, was pointing out to the tea
industry in Assam. In the case of the
tea industry, it was run by the British
colonialists, and a colonial economy
was started around tea. The Govern-
ment of free India, instead of demo-
lishing this colonial structure, is only
re-establishing and strengthening the
same colonialism in the whole tea
sector of the economy of the State,
At present, in place of the British
companies, we find the Birlas, the
Tatas and also the Swaraj Pals
coming from England. This economic
exploitation through the colonial
regime has further created problems
and will further bring dissatisfaction
among the peoples of the State. All
this has been done with direct assis-
tance of the Central Government.

Now, the problem of foreigners’
infiltration into Assam is connected
with the colonial expansion to the
State. The infiliration of foreigners
has added to a new dimension to the
colonial administration in the State.
Unfortunately, instead of tackling the
basic issue, the Government, - even
during the three years when the
people have been fighting their battle,
has been trying to evade the main
issue and suppress the ©veople. 1
shoulg like to warn the Government
that unless they satisfactorily settle
this problem within next  three
months. not only the Government will
face but the whole country will face
more serious consequences out of it.
You can fool the people for some
time but not for all time. And I
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beseech that the Government should
cease thinking in terms of its own
politica] interests, narrow political
interests of the party, and 1 would
also request... (Tvme bell ringsa. I
would request the members of the
ruling party to think over this matter
and see that steps are taken to arrive
at a satisfactory solution fo the prob-
lem,

5 P.M.

Now, Sir, I do not want to extend
beyond the time-limit. But 1 would
only say one thing. Sir, when we
sanction money for the Defence or
the Police, we expect the Government
to perform its duties in the interest of
the people. But in the eastern fron-
tier the Defence Ministry has comple- .
tely failed—it failed to protect the
Indian citizeng there, it failed to pro-
tect them from the onslaught of a
silent invasion from the foreign lands.
Now, the Defence Department must
re-organise itself and it must adopt a
new policy, a vigorous policy for the
purpose of defence of the border in
the Eastern frontier,

Secondly, Sir, when we look at the
Home Department and its Police
we see the same sorry state of affairs.
The most unfortunate incidenls have
been caused by the Armed battalions
of the Central Forces. In one case,
they rounded up seven people of a
tribal village, tied their hands and
feet and then opened fire to kill them.
It was a barbarous act of execution.
This kind of things produced a rebel-
lious mind amongst the people. And
in today’s paper I find a report of a
conspiracy  hatched by the  Police
Department  itself to  kill all the
student activists in Assam. And the
President and the General Secretary
of the All Assam Students’ Union pre-
sented 2 memorandum to the Dircetor-
General of Police for giving them pro-
tection. This kind of things are going
on in the State. (Time bell rings.)
But all these must stop.

Sir, T draw the gattention of the
Government to the fact that merely
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the provision of money is not enough.
When you get the money, you utilise
it only in the interest of the entire
country and not for the furtherance
of any narrow, group or political
interests,

=t dte wEmREme TP (s

YoW) : SIS Wgied; § ;o
AT GTAHT €=r|ﬁmr‘f T T
feamar =g g, ®IfF a9 a37 F9
2, wufan & faw o= fowgi a%
aFe F oema femEr stew g
sifs e €z & & = g
Ty g E

afF =9y ey & faw At
wgeq § ug FEAT wgar g Foar
S SMar 9T 1R WY &, age Y
STy &, a1 g¢ "IT a9 g oav
gw fow ST g9mE gt AT
=gy fs s war & wiafafa g,
st g & fragefew & s
Frgee A, TIAATHE FT T
AFT & T FL 1 AFET 550 AT g
g f&g awe T =@ § fewie
W FLG g HWIT SEF I8 9 HEW
T8N T@dT, g7 9347 Agr 93 FAw
ey H WT g wfel ¥ agas
fremm @v, Afcfermm & sfw o
W[ IFTET FIF FT BT F@ F
ag T agd & TS g 1 A I=T-
T & FYAl B AT FCAT G g
ag nfFaey feadr ok @z= ay
gagdAT & ar B faw o®ar 7§
Fgar AEN & TG A g AW
Tgg SATAT ATRE) &, UGN @I Al
gfg & fouw woom ager wwO wEdT g
at ag @t & ufafafast & amw,
gz ¥ @, wifqadz & @Ew
g AT F W@ FT AR AAT AT
FT | AT gW 48 @y § fF @
9gy % agedl A MW F A H

~
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F2l, ATHH F X F oFEr A Y
HEAT § | gHIL A0 AT qEEq 7
T F AN gy F ard §F oav
AW & qi # i St ¥ Y Fy
2 MY ggwa g 1§ wWEm w5 ag
TAEAT FEgT T FH Y AR I ®W
FH F omFr #r fgard w&f &
oTfed | gqH AFAT 00T MT 9T
g B & a9y 39E Fgd A 9+
zfrat dar gifr

O T a8 § & ooy -
MY AR AT | F FeeT & @R
gw #FW * fau o s o8
FH F fau oo & F8 o"y AifF
oI aF g awrs & fyady 5 oag
AT A E | §H B W AT
T wEa & gt famar weAfas
gifeat & IR AT FET HIFIX W
T AFTT W1 Q. F@T & OEF
FREAHT ® A Fvq & fau afwa
T e AW AET ST o0 faw
gfafer ST FToAGET FEar
sr w2 avemd frm afafe
2o § Fgdr WAl AT Wr g AR aaEdr
agdl w7 W@y T WY W FEEAr &I
g @ ¥ fau #1529 Faw A
IITAT AT § | H GIFR F FFAT AT
f& @ g% & 2 gwerd g¢ A
FRT q9 % I\ GURIT ARl ad
FHAT AT W F FRT FTH A IV
qIRTT a9 @A |

A arx fomar axw ® 3R
FT saTA faatar =mgar § 98 A€ &
fF FOST T9U ST T ARET €
9 T § WA S AW STE-SGg
9% W 9% F g@r 9Sr g1 § &
F dw F fqw wET wT g
TE g | FE WA, W/ W W § 8N
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[ o wemavTaT 73T |

AT F1 WA SOAT TEAT T 9T
aiv & fag 1 g7 g & 5 &
g9 A 9T WY 9RW & e Hell
Y QAo o AHTTT T A awF T
FIFTT T4 F @A W F TR
W I H 8 9v FB FIW P
g Frfaeads & 1 IS gw
e g AT ATEY § | WErE d SAar
et # fAg @ @r o911 o=y
AW H g 9% 9gq  FEET FER
A7 FE QU J AT FET @I
afer 3=EF =@ gwear # g FW
F1 owfow af F7 1 9 wWEH F
7T uFo o THIUT AR Ffwaarg
*F HEd adl s uHo Sfto WHARA
F TEI T FOUT AT UATHT FRF A
fqw watg & o 7 O w1 ane
F1 ga femr 2 afes wrge@wr ot
AT 39T, q@ & Nfex <@ar =
W F I qWR AT 1 @O
Faw ¥ fou, oy =9 § faw
qrft FT g TAGTH FIA & fAg,
g zEa afw 7 oag s fFwar
T far 3§ o ¥ g T
ST JIO-T1T F T FT 6417 39
aE oW1 fremar @ g froa faw
AT g3 A A@ § A W
A ¥ gar g Ay wfgw aww
FHEE KT awg ¥ § wewr w@M AT
SIMEAT AT AVGAT ) WY
93 UF QAT NIW B W g
At 0 zaw o fege @
@ 0 3w TNeed g
gg 7 &1 € F AT ITH T H
AH AamTE AW ez 2, sidew
TiSdE, ANET I 2, AT T
qaEAT gf 2 AR Q¥ & agg &
gl Wisae, #, @ WAW *
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TRET | AR AT g7 IHTL F¥
T g wiw o AR OHY WY @ W
g5l & wfer ¥ @I FT oA
fearar f& fa® s sWew £
st 7 fgw #@reg qd3w & fao e

Tras § afer aFega g9 F TR AR
W F faw FrvEaE g aEsy oI
AW WGFEE  F AAAA AT
e frar s Awmw SN e
FW T FET TIER AR qaFHA
F, T F A | A AW S oA
qqT FAN, AT JHAA FOA A
g TIEIT T QIAST FCT T0EY
I T qIF AT IO AV AT QFT
& Sgiy oft adY fFar (wma w0y @)
QEFT ¥T FERI S FA @
AN ¥ gAY § 7 &€ & ) A9

3uy ATHEIT T AW geEFE F AN

Uge AR JFE fATH § A0 FAT
F & g7 ¥ foar & saw wfw
¥ R IO N, gEsT AgEd
T F ST frwer  @rAr & gar
TATH 2, WaT IS gagA F Jf<Ar
&, et qrdY ggs=rar swraFar & 1 ar
zgx fauw 200 FAT F AT SR
™o # TEF@ & 225 FAUT WO
Fi IS T AFAT F ;

g 9% ¥ AU AT g A
FOaaTe fefgae ¥ aggas a9
FATAT § aef W B @5 w1 FH
gew g1 WET & a7 {F0S @« AT
FMA &I & Igr W AT wIw
F WX A I TIT F A
AEftae #3H &1 T fEAr g
A% 794 gra A f{ar g\ cOE fau
st *SF FY FEW@ & | dF AL
1 arfgd fF o o feFed § 9
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7 fag mis yzw & fog afew 97 2w
& oo 19 oy G693 2, Y A1 HATSH
T @ fag wig W & AT
RIAET VT Ffew qre o FT A7 FAST
gr, S AT G g, e g,
AR SIFE B, A TR SN 8,
TATaeH  ITEE g, Ua' NINFedE,
fasrgroean &1 @9 w@izy 9
oy ft gal dvww 8 . . (a9
F1 °9F) @ ave ¥ AIANE, &
TrEHqIE U0 $o Ao HigFe g
U0 $o dTo TINFe, 9T FHa fGTEs
wiE, [EE, A0 AE FHE LG
grest  zAfed QAFE § gz-As
dimT Niawew §, o g fog
oig w3y w1 afed IR AW FT
GTART g1 &FAT &, F¥E LFTC &I
aifgd f& zad sxIET dEr ¥ AT
TARY WAy 2§ & Hik gEEl
qFERe e alfd qrr mgwRE av

% frer wal o A Fgar fF @ w7 -

Ty e @A qIa faad g
g #ix FF g e & T WfEd
f& =TT GEepiAT FI ATE  SATal
agswg & qIfF &1 Im H gL W
T gEFT Ty =_W H, afFaarg
#, So% oW oix fagre & i
# Y g% a1 gEr gsar & A7 a1
F FIX@ TN FWU F ARG H
9T FIT BIFFT AW §, SR AFAIT
gigr &, g FI@T 9T 9% |

LI

TGF GIT AT S FANMY FT
qqaT & a8 W 4% I aF g @
gFar g (SRa F¥ ALY) a1 T o
smm g, T gvwrt & =gm
fo& Sedt g1@ § & o7 AFT aEE
FW § ©C & Mg AW F | T§
a8 5 fF @ § gady e
oy 4 g, fHly qiEt ) @R |
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W T FIRT A FE A F¥EOFAT
STT FBAr qIfEy |

=t frg =z av (fagix) @ gugwr
eqer  WElew, dg umityuma  faar
st & wEsr § g fadw
Far g | Ffa g7 ST A9T H 98
arwa gt feis™ T FY, I W
Arr fedtgw €@y FI, AfFT ag
qrFT q@gl o8 | '

1 .

7z W 1,22,927 FUT  aqvE
aneg & fau aeHre AT &, gFvRq
¥ 3@ ST AT UF 44T o A
Far =Tife¥  @g a@w 99X
FY qrg A7 TGN § 1§ gSrT Fp AT
qE FIAT ATEAT, HTHIA A1 ATT TE¢
AT g, § AT uus IS Aq1fE B
gg aral w1 Agl II@An, & fod gak
wErER F ST JITE Sl AT ISTET
g St wg, witrw §g 39 faar g
SE an Idy Y AR F omad &7
gl fedrar JgaT £ 1 W AN |
ST uF wiew gar 8, faad F argm
Y O feegear &1 faal &1 @dEd
T @Y &, o FYo uWo FRUTHIE Y
#1 g A & gl &, Ot g
TN P, AW} AW E @
qufafes Az @1 gwa @
TR

i

foa fadu® FT war oT Hraw
at f& gw dFAEnfawa FATH
F fqu FIgeT & g1 o, AfFT 9T
at @l faw A4 ¥ wgwd g qui
JT TAFT g& HIAT TURT A1 f5 7@
g w1 Gufefes gacedc qw
™oL T & wFefar o o wHo
4T UTHIEG Al g, qfod WX S
foor & Aad S grzae weAar F
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[= fog =52 &)

grra s w$E . wigdl srFgar & f
A TTAT SENIA TLFTN LA TATR
ol T = A€ AT qg ¥ *fEA
§ wga1 wedr g 5 osAF o qw
afarez & mifgs Aifa F, 9o U0 Fo &T,
gy W) frfrfa, sy o 69
qIT F w@EIR § 77 15§, “fegEarT
ZizF®’ W AR g § fod aw
&, ST WY g, wagege fag
gy Wt Fgr f& gArdy @iff qre
g st arfed-—afsaset  qim—
f& gty 3ar Afs & 3g & Sar
Fifed aeqr gewEAE & f# age &
goftafa, fergeardt  sfdem & &
gAY Grefal Y @ J9 AR
FOT  FO, W g F AT
g

fArg, ©F 9T ag WAl
gFar & f& o fawfedar g& gar 3
SAY qg AT AISEEE & W aF
g0 | qroEee 9% AT FEST JIET FY
gl ¥ ENIT | WITA HEATU H @
gt fr ofmare & worddes WY
5 o1 ®@ § 1 ofrare F woTdes
e sfeud 99 9T W & |
ar § fag @ wix faq § STEr W@
fox F@T AT § | @ AW R A
grad ant 2few FIWRAT F 1980
aifear a0 ¥ 9 sfewm wFT 9%
gqET |

[Sowwrens (st Arseh wigw famw)
distdT  gT]

2 gia ¥ 6 fqua &1 SO wAT 43,
afer fev 1982 & Sardsme #
27 wfgmg o arferr g9 97 @AT
T T ges gnt 2few EwrareE
F TE—AR TE 27 wlHART 97
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TAM qa § fRay waw A 0
Mo o o IMEe F TG ¥, I
q graw @y &5 Sy A1, #ie sar
T g@s i, faadt awg ¥ oo
QMo 91§ HI FedTHT AT 98T |
9% #33 & 7 gy gedlegyq, g
deq1a vay ¢, zafag evA A am
gt &1 afsa qF =wrfe e o
MZo a1 FAd &y ey £, &
gede 2, gavs & fr awrdy whg-
FXOF G AT 9zaT & g OH
TAM qTaTT H, 9@ 41T * AR
FH OF

AT ITFT—-TIE  qqv fusm
fagre #iT »smw & 21 a7 SHST
sfemm ZIgsr wedt ¥ A @0
faar € 7 w3 gz Ffega dawt
FrodY, g ag  gfefeady |
(smawew) 2z & fame .qm@r g—
afafeady adi & Tovamam 91
FEEY @ (smamw) @ W
TTE AT F | Lo

UF A7 W, @3 SAT HA
H oqag gw feard ¥ gam
sarg fear & 28 wdw, 1983 W
33999 To 304 & THY H—
M/s, ITC have purchased a part of

the equity share holdings of Ashok
Paper Mills in September, 1982.

fex @l wag # 28 wia,
F AT A U WG AEAT § SV
# 419 H Igrr amrar fw gfeam
TAFFT FIAT T 71,63,292 74T gOT
fad, fagre  waARz & @ax R
49,50.000 T TEW TIIAZ % &
oF FUL | 41 3T Orfwa F arg
fY oo Yo HYo T @AY fqar & AR
qE @19 H ugy § frwwr gy
I §, Tg WIS Ao o Yo Mo
F T ST R wEAaT LI
2aqa §, SAF g9
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v & sarar 7 wgET faw W
% “fegema age’ § S el
T g § ggdl W § ;e o
dTo ;Lo 5T, WIgAS Feqfaar o
saFtT # fF s wwgan g

(1) Similarly the Industrial Deve-
lopment Bank of India sold Toshiba
A shares to Crompton
Greaves Ltd. (2) Unit Trust of India

Anand Lamps

sold Bombay Burmah Trading Corpo-
ration shares to the Wadia Group, (3)
The IDBI, the Industrial Finance Cor-
poration of India, the Industrial Credit
and Investment Corporation of India
and LIC sold Ashok Paper Mills shares
to'the Indian Tobacco group of com-
panies, (4) ICICI solq Protein Pro-
ducts of India Ltd. shares to Ralli
Machines, WT' Suren & Co. Ltd., and
Ralli-Wold Ltd. (5) ICICI sold Uttar
Pradesh Steels Ltd. shares to Saras-
wati Industries Syndicate Ltd.

¥ qiF IIAEM §, Sto Hlo TTo

R uFEFE R F g, faewr arde

o o ATZ0 HIT HIA(WIT Teal-
Zwe ¥ Wgde gig ¥ fayd Foa
fear 31 o =g & faanm & f&
7z | giF e 'mdEn #oww @l
XTI ¥ wzw W@, af=m g
fFmr st & S wiw dov faa
| TE A7 Ag gl AY oFTE /)
oo Fo AT WX A4 Wigw fag
frafafarm sfer &7 & f6 7¢ =@
g mor Hify ans
FE R wag AT war § fw
gA AZT AT O AT ¥ B A
% BT /1 W CHOA g g, afwd
ame € fw owiq &) A s S

“=fET 1 A ERT F oFAd R aige ¥

S GST G IAE AfAEEA 2 qREe
§ Sua wAz @M oy @y oW
faifea %3 1 gay § & fegmar
glan 5 fegeaddr fadwafg
areT fRr gy & 1 feggwmw &
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Aifew @1 wF & IAEr A I
gy gw =fza =y & &, FeAt
F A IT 1 F IAAr qEAT H
g Srar g v sfEd A1 TEEAT
arar & afea @Ay o dufats
gidesqEz  ®LM I KT GHIAT
afwwer g swaa ) gafay oo 1g
rAfaoz ¢ WX AT4AIG AT OF
S wrEAlraw 3T §, Ao
o do  HiEo, ATH IWNT -
qiRe| atvg, f5q &1 dar g7 safaqi
#Foaar gar & 9T A ow Afa
ez w3 & faw &1 y|_aAz
gewr &, Wifee Afsr & Ry st
AT IT FT AIZIT {3 A Y
Fr wevw Agl &+ fyawr AewHT
JUT § IgH I F AT J7 FBAT
g1 afss aedy fmaw F alEd-
afy fedY gd & aw *g Y
aqq | AT AT FE, UK HEF
ayr v & fam & a e A g
=% A AT frgrarT ¥ el
F FE@ FON; LFANAET I9-
arde A& g, fawa wg g
afeF dufafzs Nfez a7 1 oF
T AN FF FAY qIE ¥ JUARET
ff & 0 a9 34 TR A F A
#-—97 Wiqde T A9 | qg
gzm gAT & g | ALEIT &V
fagdt mifds Afgar § ag Tl
el F AT FL W 1 FWH
FEATET WA 9T WT § T
T A &, ¥qF AT A1 U AT
a2 gid 3 #wrw gad s wvfar §
Iq FAAT UIET § IT 9T WER
2o smamATwg HFag g fFoan
aedT AT ¥ T 3 fEwr wegam
T A & afzr , St faai|er
g A 99 vET & T9a9iA AISATH
& @ifed 39 & 43 "reex gfeqA
sfefasy ag @ g1 AR AW
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[ fog =77 ar]
g1 W 21 We 3@ fF 1947 H
zizt W) fater & wes fead o
ore AT 1982 F FE fHa¥ 3
zafaa § Tgar AW g F 37 A
M g g TAaz 2

d29 F ggar & Fgar = g 0w
uF 94T 7 g 2 E

“War is too serious to be entrus-
ted to a soldier, let alone peace.”

AT ET K faw W aurnn wiga g
T FEAT g g

“Finance is too serious to be
entrusted to the Finance Minister,

let alone the weaker sections’ wel-
fare and socialism.”

IogavRe  ggieT, mifgw ¥ §
Fgar g fF 3 owawm & faf @3
F@ @gr g v fwAY w2 ow dan
At agY femy v nfgn, afew faom
It 9¥ faw  AHAT #Y wAT 9¥m
AT oy R e Im @
FIarET alge fFwar g

g7 W=l & Arg §F g oomifye-
sig fadaxs &1 90 avq 7 fadm
F7A1 § W X mArAg g A
9¢ £& FT ATRAT 41 SAIET qAF
AT g3, AfFT oW osgAr &
3 & F ogEE f30g wwr g
AT |

SHRI ERA SEZHIYAN: Sir, I want
to raise a point of submission, This is
an Appropriation Bill which deals with
appropriation of amounts in respect
of all the Ministries. Therefore, we
can raise questions on the functioning
of al]l the Ministries in the Govern-
ment of India, Technically we are
entitled to it and we have raised
many questions. For example, I raised
a question on Assam. but I do not
know whether the hon. Minister from
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Finance will be able to answer it. He
may not have a readymade anwser to
this, Therefore, I would like to have
a ruling from the Chair, because,
appropriately, we raised these dues-
tions. Here is a Government from
which we are entitleg to get the
answers. If they are not able to give
the answers, at least they should
acknowledge the points we have raised
and let them send replies to all these.
I hope you could follow my argument.

THE VICE-CHAIRMAN (SHRI
LADLI MOHAN NIGAM): You want
the other Ministers to reply?

SHRI ERA  SEZHIYAN: Those
points which are not replied to by the
Minister on the floor, about them some
arrangement should be made to reply
on behalf of the Government. Whether
they are replied by some Minister or
the other, I am not worried about it,
but these points should be replied.
The scope of the Bill ig such  and
therefore we have raiseq the points
on the scope of the subject-matter.

Therefore, we expect a reply to be
given,

THE VICE-CHAIRMAN (SHRI
LADLI MOHAN NIGAM): You want
answers to all the points that you
have raised?

SHRI B. SATYANARAYAN
REDDY: Every question raised by
every Member must be answered
because they relate to one Ministry
or the other. If the Minister concerned
is not present to reply, the Govern-
ment must answer them.

(SHRI
Let the

THE VICE-CHAIRMAN
LADLI MOHAN NIGAM):
Minister reply.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): Mr. Vice-
Chairman, Sir, so  far. sixteen hon.
Members have participated in this
debate and 1 was glad to hear them
all. They raised various questions
and, as Mr Era Sezhiyan has just now
said. not merely about this particular
Ministry but of several Ministries. I
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shal] try to answer each and every
Member as far as I can and, when the
Finance Bil] comes up, the other points
may be answered, if they have been
left out,

As hon. Members are aware, Shri
Hukmdeo Narayan Yadav, while ini-
tiating the debate on the Appropriation
Bill, said that funds sanctioned in the
past have been diverted to  other
heads, and stressed that withdrawals
being made out of the Consolidated
Fund to utiliseq for the purposes for
which they were being made. Refer-
ring to the expenditure incurred in
beautifying Delhi, he said that there
are still g Iarge number of viilages in
the country which have not been nro-
vided with facilities ot drinking water,
roads, etc. He alsg spoke about the
welfare of the Scheduled Castes and
Scheduled Tribeg ang Adivasis, znd
also criticized the scheme of giving
assistance ‘for purchase of pumping
sets by banks. Hon. Members are
aware of the Government’s concerted
drive for uplift of villages. The
Budget provides Rs. 480 crores for
Integrated Rural Development Pro-
gramme and the Nationa] Rural Em-
ployment Programme and the like.
This will enable about 3  million
families in rural areas to cross the
poverty-line, The  National Rural
Employment Programme will create
about 350 million mandays of work
in rural areas. The provision for
these programmes will be matched by
the State Governments. For drinking
water facilities in problem villages,
Rs. 200 crores have been provided in
the Budget. while the States on iheir
part will set apart Rs. 319 crores. In
all, 48,000 more villages are expected
to be covered in 1983-84 (Interup-
tions) Cnetainly, you cannot eat all
at a time. alnterruptions). Yes, we
have been doing. You do not under-
stand what we have been doing. You
do not even understand what we say.

SHRI B. SATYANARAYAN
REDDY: People are thirsty and people
are dying of starvation. What do you
say about that?

-
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SHRI PATTABHI RAMA RAO; Sir,
when they spoke, I kept quiet. Now
when I am replying, I am expecting
the same from them. They should

not interrupt me. \

gagwreaer (st wredr  wWgw

fam) : wEdr s3Ex AT ATgE A
T BT AT LT AT A1 SAFN 9gd
q3T F45° TH AT gEE A€ 9w
Hifqant |

SHRI PATTABHI RAMA RAOQ: If
you have any doubts, after I have
given my reply, you can certainly ask
me. (Interruptions),

Then Dr. Rudra Pratap Singh,
while endorsing the Budget, made a
fervent plea to curb the separatist
elements which  were raising their
ugly heads in Assam and Punjab, and
called for putting an end to the ex-
ploitation of Har#jans and Adivasis
and the women folk. The hon. Member
did not touch any particular point in
the Budget concerning the Ministry
of Finance. Yet I would like to men-
tion that the Government are fully
aware of what is happening in Assam
and Punjab and they are taking steps.
You know, recently, elections have
been held in Assam in spite of the
Opposition. How the elections were
held, I may say here because several
hon. Members have said that it was
more or less forced on them. or some-
thing like that. I may say that,
though there was no propaganda from
the Opposition side, the Opposition
was not co-operating with the Gov-
ernment. {They plead that proper
views of Opposition were not taken;
and also they were mentioning that
at the right time the right decision
Was not taken. I might mention aere
a little about the history, which they
might have forgotten or they might
not like to tell you. In the last session
of Parliament, the Government
wanted to bring an amendment to
extend the President’s Rule, but then
they said: “No question of extension
of the President’s Rule. We do not
want an amendment of the Constitu-
tion for extension of President’s Rule.

N
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[Shri Pattabhi Rama Rao]
We will again try with them by way
of negotiations, If that fails, we can
see.”” And they did not allow us to
have it. That was in the last session.
Later on... ' ‘

SHRI HAREKRUSHNA MALLICK
(Orissa): The hon, Minister is mis-
leading the House.

SHRI PATTABHI RAMA RAO:
Please listen. Don't disturb. Mr.
Vice-Chairman, you must come to my
rescue, '

s

guawreney (3t st Wgw
frrm) @ g Afag sav wg care
RUE e ‘
SHRI PATTABHI RAMA RAO:
Actually then what happeneq is that
we negotiated with the Assam people
and also involved the Opposition,

Members of Parliament. Opposition
leaders were there. They were all
there. They all tried. Even Mr.

Ravindra Verma of the Janata Party
has given a solution to them. But they
would not agree to that. It was all
inspired by some people—I would not
say ‘Opposition’—surely it is outside
the country or inside the country.
They have their backing, the
Assamese people, and they do not like
to agree to an agreement. The Oppo-
sition itself knows about it. There
was no possibility of a constitutional
amendment. So. what coulg they do
oxcept to hold elections? We had to
hold elections. We did hold elections.
Inspite of the opposition by some
people there, the elections were held
there, and the elected Government is
now functioning there. And we ex-
pect things to improve because some
of those who had opposed from their
itself, are now toning down, and they
are trying to come to terms. In any
case that problem will be solved. Tt
has been salved to a large extent., And
firings and al} that are there. As some
of the hon. Members themselves men-
tioned, it was due to the Opposition
Jeaders, the so-called leaders, who
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went there and inspired them, and
that is how there was trouble there.
And I would not like to mention
names of persons who did, and it is
well known who has done it. Aund
partly because of them and partly
because of the journalists there who
have not given the correct picture,
who have inspired them, this trouble
has come mm Assam,

SHRI HAREKRUSHNA MALLICK:

- What was the Government doing?

SHRI PATTABHI RAMA RAO: Sir,
I now turn to Punjab. In Punjab, as
you know, our great leader, Mrs.
Indira Gandhi and her Government
are trying their best to see how best
it could be sorted out. They are
tolerant to an extent, tolerant to the
extent possible, and wen firings are
going on from gurdwaras and the
Golden Temple, you can understand
what the fate is. Generally, temples,
mosques and gurdwaras are used for
prayers. But here is a case where
killings are being done from that
place. And T cannot understand the
logic behind the hon, Members’ saying
that everything must be settled. It
cannot be settled overnight. With all
patience Government is trying its
very best to seftle the issues in due
course.

Then 1 come to the points made by
Mr. Ramakrishnan from Madras. Mr.
Ramakrishnan raised many points
concerhing Tamil Nadu. He was men-
tioning about the investment by the
non-residents in shares jn the Indian
companies. There has already been a
lot of discussion in both the House,
and also a public debate, but the
appropriate time to deal with this will
be during the debate on the Finance
Bill.

As regards the State’s request for
drought assistance, the position is that
the Central Team has visited the State
to assess the drought situation a
couple of months ago, and based on
the recommendations of the Central
team, the high-level committee, Gov-
ernment hag sanctioned a ceiling  of
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Rs. 63.72 crores for expenditure. The
Government of India have already
sanctioned advance plan assistance of
Rs. 40 crores, of which Rs. 25 crores
were released in April.

I have obtained information from
the Ministry of Education about the
renovation of the Vellore Temple.
The State Government is reported to
have approached the Central Govern-
ment as early as in 1968 that the
Central protection  should be with-
drawn from the temple and it should
be handed over to the State Govern-
ment for maintenance. The issue was
considered by the Standing Committee
of the Central Adviséry Board of
Archaeology ang the Board also, which
felt that the State Government’s
request could not be agreed to. The
Ministry of Education are not having
any further reference from the State
Government in regard to the main-
tenance of this monument.

The other point raised by M.
Ramakrishnan was regarding the
monthly allocation of wheat for

Tamil Nadu for the public disiribu-
tion system. The allocation of wheat
for Tamil Nadu for the public dis-
tribution system was raised from
4,000 tonnes in March, 1983 to 15,000
tonnes in April, 1983, which has
further been raised to 20.000 tcnnes
for May, 1983. In addition the State
Government were also allotted 15,000
tonnes of rice for the month of April,
1983 and that level of allocation has
been continued for May also.

SHRI ERA SEZHIYAN: What was
the requirement? Eigthy thousand to
one lakh tonnes.

SHRI PATTABHI RAMA RAO: The
requirement may be anything, We are
concerned with how much can be
given, One State alone does not mean
India, (Interruptions). Let them shout,
I will stop.

THE VICE-CHAIRMAN  (SHRI
LADLI MOHAN NIGAM): Dont
yield. . :
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1983 Bill, 1983 430
SHRI PATTABHI RAMA RAO: I

am not sitting down. I am allowing

them fo shout. It will take some
more time. That is all. (Interrup-
tions).

The Government of Tamil Nadu

have also been permitted to purchase
70,000 tonnes of levy-free rice from

the open market in surplus States—
20,000 tonnes from Punjab and
Haryana and 50,000 tonnes from

Andhra Pradesh. And this is to meet
my friend, Mr. Era Sezhiyan’s point.
The Government of Tamil Nadu is
holding 2.83 lakh tonnes of rice with
them as on 1st April, 1983. With the
arrival of the Sambha crop in the
market, the situation should be
easier now. As such the State Gov-
ernment should not be in a desperate
situation for the present,

Then Shri Mirza Irshadbaig plead-
ed for more benefits to be extended
to a large number of small-scale
industries through the Xhadi and
Village Industries Commission and
for creation of more employment
opportunities. The Khadi and Village
Industries Commission is playing a
very significant role in the develop-
ment of khadi and village industries
and in the matter of generation of
employment. During 1982-83 the
target of production by the khadi and
village industries was Rs. 765 crores.
This target is expected to be exceed-
ed. The estimated production is
Rs. 795 crores, The target for the
current year is Rs. 983 crores During
1982-83 employment generation was
36 lakh mandays while the target
for this year is 40.25 lakh mandays,

Then I come to my good friend,
Shri Era Sezhiyan, He referred to the

Prime Minister’s recent speech af -
Kanpur and the situation in Assam
and Punjab. As the House is aware,

these issues have been discussed at
length and the Government’s position
has already been made clear. I have
nothing more to add.

SHRI ERA SEZHIVAN: Shall 1’
seek clarification now or shall I put
the questions later?



431 Appropriation (No, 3) [ RAJYA

THE  VICE-CHAIRMAN (SHRI
LADLI MOHAN NIGAM): Later.

SHRI PATTABHI RAMA RAO:
Then Shri K. Mohanan raised the
question of distribution of surplus
land, the 20 point programme, the
unemployment problem, etc. etc. As
the hon. House is aware, the 20 point
programme is the programme of this
Government and particularly of our
csteemed leader Indiraji. The Gov-
ernment is taking all steps to imple-
ment them most sincerely. Recently
all Chief Ministers met in Delhi to
review and expedite the programme,.
The various programmes of employ-
ment generation like National Rural
- Employment Programme are being
vigorously followed. Government is
also regulating the industry so as to
prevent the growth of monopolies by
Actg like Industries (Development
and Regulation) Act, MRTP Act,
etc.

Shri Matto suggested that the
Economie Advisory Councils recently
constituted should be referred to the
specific issues for advice. He referred
to grants to Stateg under Article 275
and said that much discretion lies
with the Centre, He also pleaded for
more central assistance for States
like Jammu and Kashmir and for
setting up more Central projects in
the State. As honourable Members
are aware, Central grants-in-aid to
States under Article 275 are made on
the basis of the award of the Finance
Commission set up by the President
under Article 280 of the Constitution.
As regards Central assistance to States
for their plans, allocations are made
on the basis of formula approved by
the National Development Council.
It is, therefore, not correct +to say
that the Cenire is having a large
discretion in this regard. The formula
for allocation of Cenftral assistance
to States is specially weighted in
favour of  hilly-States including
Jammu and Kashmir. The per capita
Central assistance to Jammu and
Kashmir is Rs. 508.81 as against all-
States average of Rs. 64.82. The Plan

SABHA |
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* Outlay of Jammu and Kashmir has

also been going up year after year:
That is Rs. 147 crores in 1980-81 Rs.
160 crores in 1981-82, Rs. 168 crores
in 1982-83 and Rs. 185 crores in
1983-84.

Then comes my good friend, Mr.
Kalraj Misra. He raised the question
of increase in prices. In spite of very
severe drought in 1982-83 prices have
been kept under effective control as
far as possible, The price rise during
1982-83 was omly 6.5 per cent whereas
by comparison you will see that in the
severe drought year of 1979-80 the
price rise was 29.4 per cent. Govern-
ment is continuing to keep the price
situation under close supervision. We
have effective public distribution
system which is functioning efficiently.
The rabi crop is expected to be good
and cvery cffort is being made to
maximise procurement. Monetary
policy is also being guided by the
objective of  keeping the liquidity
position under effective control, With
these meausres we expect the price
situation to remain comfortable.

Then comes the learned Dr. Mal-
colm Adiseshiah who gave a very
lengthy speech, a useful speech, with,
a number of facts and figures. He
said that of the total amount in the
Appropriation Bill of Rs. 1.23 lakh
crores, about 77 per cent was charged
on the Consolidated Fund. Of the
total amount charged on the Consoli-
dated Fund of India 85 per cent
relates to discharge of Treasury bills;
it is notional in character. This
amount of Rs. 80.000 crores is being
shown due to the concept of gross
budgeting followed by us. An enui-
valent amount is shown as receipt.
Article 112(3) enumerates the items
of expenditure which are charged on
the Consolidated Fund of India.

SHRI HAREKRUSHNA MALLICK:
If Government of India cannot follow
Hindi, how can it be the national
language?

SHRI PATTABHI RAMA RAO: I
am telling you a fact,
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AN HON. MEMBER: You could

have used the ear phone.

SHRI PATTABHI RAMA RAO: 1
have been using this. That also did
not function well. What can I do?

SHRI HAREKRUSHNA MALLICK:
Nobody has taken this plea so far,

SHRI ERA SEZHIYAN: There was
a communication gap.

SHRI PATTABHI RAMA RAO: In
any case I am not opposed to Hindi.
Please note that, o

Shri Ajit Kumar Sharma opposed
the Bill, He said large sums of money
~ are spent for suppressing the people.

I entirely refute this. 1t is not a
question of spending large sums of
money. When there is revolution or
near revolution, certainly every step
should be taken to see that it is
stopped, Otherwise there will be
confusion and also civil war in the
. country which we do not want.

Now comes my good friend Shri
Sutyana.ayana Reddy who rscently
converted  himself to be a Telugu
Desom Member overnight. He spoke
something. . . )

SHRI B. SATYANARAYAN
REDDY: From the beginning I have
been in the opposition.

SHRI PATTABHI RAMA RAO: I
am not saying that. I am only saying
about your recent action, not ahout
the distant past. It is your choice.
You said something as if Shri N.T.R.
Amongst them the principal items are
redemption of public debt and interest
payments thereon, payment of States’
share of the Union excise duty, grants
in aid and revenues of States and
loang to States. He also referred to
our increased external borrowings.
The position is that we are very selec-
tive in these matters. We go in for
foreign loans only for viable projects
which will lead te in reased produc-
tion and generate resol rces for meet-

291 RS—15.
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ing repayment of interest. Our debt
servicing ratio is much below the
average so far ag our export earning
is concerned. But at the same time we

shail have to be careful.

Then come Shri Handique and Shri
Ajit ‘Kumar Sharma. Both of them
referred to the decline in tea produc-
tion and exports. Production of tea
in India increased from the level of
285.39 million kgs. in 1951 to 560.72
million kgs. in 1981. Export of tea
has been flucfuating jand has been
around 220 million kgs. in the recent
past. Government have taken vigo-
rous fisca] meausres for boosting
export of tea. Some of them are full
excise duty relief on export from
gardens, refund of additional excise
duty on packet tea exports, enhance.
ment of rate of cash compensatory
support, etc.

Now I would skip a few pnints
because I really could not follow them
because of the high-flown Hindi used
by some hon. Members. I am just
mentioning a fact Rama Rao has done
a great thing by sending water to
Mudras. { know the hisiory and I
was a party to it at that time. It is
madam Indira Gandhi that was res-
ponsible for this scheme of sending
water to Madras. Shri Era Sezhiyan
might know it. If you remember cor-
rectly, you know that it was she that
arrauged for 5 lakh tmc to be supplied
by Maharashtra.

SHRI ERA SEZHIYAN: In 1963 it
started. In 1976, Mrs. Gandhi made
an assurance in Madras. But from
1976 to 1983, it remained unfulfilled.

SHRI PATTABHI RAMA RAO: You
just hear me. After all, there is a
procedure. You know the number of
Governments changing here and there,
You know very well as to what was
happening there and here also. (Inter-
ruptions), The point is this (Interrup-
tions). Let me have say. Mr Reddy.
You had your say and now let me
have my say I did not say anything.
When ou were speaking. Now let me
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[Shri Pattabhi Rama Rao]
have my say. It was she who made all
the three Governments, the Govern-
ments of Maharashtra, Karnataka and
Andhra agree to give 15 lakh TMC of
water to Madras.

SHRI ERA SEZHIYAN: It is not
15 takh TMCs because that would be a
very huge amount. It is only 15
TMCs, :

SHRI PATTABHI RAMA RAO:
Yes, it is only 15 TMCs.

SHRI ERA SEZHIYAN: But you
said, “15 lakhs TMCs” which is not
correct. It is only 15 thousand mil-
lion cubic feet.

SHRI B. SATYANARAYAN
REDDY: It is only 15 TMCs.

SHRI PATTABHI RAMA RAO:
Each State Government has agreed to
give 5 TMCs, that is, Karnataka 5
TMC, Andhra 5 TMCs and Maharash-
tra 5 TMCs. These three State Gov-
ernments had agreed to give this.
There was some difficulty in that. No
doubt, they have agreed. But there
was some difference of opinion and
so, it took sometime. It is not only
that she has made them agree
to this, but she has also laid
the foundation-stone there. I think
they are now removing it and
putting it in the name of Mr. N. T.
Rama Rao. I do not know whether
they are doing the right thing. Mr.
Sanjeevaiah, when he was the Chief
Minister earlier, had himself agreed
and he had laid the foundation-stone
of the project for taking the water
to the Rayalaseem areas from Sri-
sailam. So, this is not a new scheme,
but this is only an old scheme. But
because bhoth are film fans, both are
film figures, thev have come together,
both the Chief Ministers, very nicely
and they have agreed and they have
come to an agreement. Let us sce
how it works and how long it will
take for it to function. Anyhow, they
have agreed. Mind you, you are call-
ing it and they are calling it as the
Telugu Ganga.

[ RAJYA SABHA ]
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SOME HON. MEMBERS: Ves,
Telugu Ganga.

SHRI PATTABHI RAMA RAO:

Bul I want to correct him. It is not
Telugu Ganga; it should be called
the Andhra Ganga and not Telugu

Ganga. As it is, it is Andhra Ganga
and not Telugu Ganga. (Interrup-
tions). I want to correct him.

SHRI HAREKRUSHNA MALLICK:
You can call it as the Dakshina
Ganga. ;

gamwrad: (h wes A
fama) @ 3iF F2 @ E, o9 FLH FT
Afg | wreg Tar g, AT A
ady &1

SHRI PATTABHI RAMA RAO:
They may try to make use of it. But
the people know it very well in
Andhra as to who has done the
whole thing and even in Madras
every body knows who was responsi-
ble originally for this. But they want
to take credit for this; let them take.
Now, of course, they have agreed.
Sir, there is a Telugu proverb. Sir,
there ig a proverb in Telugu. It says
that a newly married man does not
see the rising sun.

ITIALER (s SrEst  wiEgw
fanw) : FaFAan ¥ fem

SHRI PATTABHI RAMA RAO:
“Kotha pellikoduku podderagadu.”
What I say it that a new party has
come and those people do not under-
stand what is happening and they
are going in their own way and they
are getting it.back. They are facing
many situations and they will face
such sifuations in future. I do not
know how long it will last. Only
time will tell. I do not want to say
anything about anybody there. But
they are trying their best to improve
their own stature rather than the
State’s interests.

DR. MALCOLM §. ADISESHIAH:
That is all?

\

N

N
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SHRI PATTABHI RAMA RAO:
Then comes Mr. Shiva Chandra Jha.
He is the last speaker.

SHRI B. SATYANARAYAN
REDDY: 1 said that irrigation pro-
jects should be assisted. (Interrup-
tions).

SHRI PATTABHI RAMA RAO:
You have said that only in partisan
interest and not in -the national inte-
rest.

SHRI B, SATYANARAYAN
REDDY: I saiq it for the' whole
country. .

SHRI PATTABHI RAMA RAO:

I tell you, those schemes have been
in our .thoughts for several years,

SHRI B, SATYANARAYAN
REDDY: What about the Pochampad
project?

SHRI PATTABHI RAMA RAO:
Pochampad project is in progress.
That is in progress. There is
a project on Godavari. (In-
tenruptions). There Mr. Anjiah, the
previous Chief Minister, had laid the
foundation-stone even. Where is the
question now of these people talking
like this? Everything is in progress.
(Interruptions).

6 P.M,

Y

DR. HARF‘KRUSHNA MALLICK:
IP Orissa nothing came up and...
(Interruptions).

SHRI PATTABHI RAMA RAO:
You go on like that. You are accuse
-dnddalu) 0p I Ued1BUA 4T O] P3W0}
tions). As far as Andhra is concerned,
I am coming from that State...
(Interruptions) Shri Shiva Chandra
Jha.. (Interruptions). He raised the
question and, therefore, I would like
to answer him. - L :

P

SHRI SHIVA CHANDRA JHA:
Why do you deviate?

SHRI PATTABHI RAMA RAO: All
the schemesg in Andhra will continue.
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But the responsibility is of the Gov-
ernment there, They are not owning
it, They want to take credit but they
do not own the responsibility. It is
the responsibility of the State Gov-
ernment. The schemes are progressing
well. The Central aid as committed
will be given,

Then Shri Shiva Chandra Jha
spoke about non-resident Indians
purchasing shares. Just now, I think
the Finance Minister is replying in
the other House. I do not want to
say anything. He will himself say it
here again what he says in the other
House. This is a subject I cannot
deal with just now,

SHRI SHIVA CHANDRA JHA:
Reply should be given to me. He
must say something in this House
also. (Interruptions).

IJqawras (= AiEEr  Agw
) :oft oot fsmA 7 N gEm
@ ¥ F Mwar § fF W€ sga weer
#) 23975 av 9y @ FER AT
aveer o ff fafaam fagms av
IF Fga gidy N @ Arvuiw @ d
w7 Fax fawgm &Y stA  HE 4@
T fgear &¥ 91 ag & Fon
A Adf @ &FT TR oI AT §
Feaar ) aaR & FT ogwar g
fr far  #@dT gyedi Fza atd
gga ¥ fgear fagr & "w foa 3
974 FTIAT 99 &iAg) faar & ©EA
Ft q@ AR #@iv afewr F wFAsw
@I g aY SA T AT ST A0 |

AT St F A% H Ak H qA
TaaT F@dAT &, 9T fF @& g
¥ w1, P fadr ot WEIew vm W
3 zq Afa geawdt smAr agasy R®
R AT At Y I ave Fy
agger 71 TH aATE W ¥ WM
FIIAT I9 aFa (9 AT |

SHRI ERA SEZHIYAN: Mr. Vice-
Chairman, Sir, I want to submit this.

-
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[Shri Era Sezhiyan]

The hon. Minister said, ‘Regarding
my good friend, Mr, Era Sezhiyan...”
I also consider him my good friend.
“He said something about Assam and
Punjab on which we had already dis-
cussion in this House”, he said. I
have not raised any discussion. I
raised some specific instanceg where
there was a follow-up on the part of
the Government, egpecially the mes-
sage sent by the officer-in-charge,
Nowgong Police, on 15-2-83, warning
that there might be a catastrophe.
The massacre happened after three
days. I just wanted tg know whether
there was any follow-up on the part
of the Government. (Interruptions),
There was a failure about the specific
instance. 1 drew the aftention of the
Government to this. I wanted to know
the reaction of the Government
whether this is correct, It is for the
Government to reject it or confirm it.
I challenge the Government to reject
it. I will place it on the table of the
' House. He can ahswer that in his
own time.

SHRI PATTABHI RAMA RAO: As
the subject does not concern
Finance—it belongs to the Home
Department—unless I  verify - from
there, I cannot commit.

THE VICE-CHAIRMAN  (SHRI
LADLI MOHAN NIGAM): Just a
minute, please,. -

SHRI SHIVA CHANDRA JHA:
1 want to tell the House concerning
the reply given toc me by the Minister
that it is not that we are barred from
seeking clarifications on any matter.
Some changes may be made. But he
must say something, (Interruptions).

DR. MALCOLM S. ADISESHIAH:
May I say to the Minister that I thank
him? The fundamental point that I
made is that for the last six years
the amount gpent from the Consoli-
dated Fund is far greater than what
is voted in the Appropriation Bill. I
gave the figures. And I take the
Minister’s reply to mean that this will
be answered when the Finance Bill
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is taken up. I called the attention to
the point that Rs. 17,000 crores, more
than what we voted in the Appro-
priation Bill was gpent in 1980-81.
I have got those figures, 1 take it that
the Finance Minister will reply to it.

guaanmer (A wEdl WA
) @ o fad am @ W
& gmfkagar ¥ wedl ) w@ANT
WY T AY margr & & fr
q&#r 97T o fr fafade fagaw
M oaga § ogEY wd @w  fyear
W ) & =i Rk dar ar @
wWlag R AR F GHIH FT A1
§ AT L F W AW oA T @
™fer § ol gy far @Y
avwIT §@ faaga fror f& fas
weaf ST AT wd A faar € ag
94 % amrgmd 3 fay godr adaw
Y FTAT F AR FITAM FT AT
FAT o wrfgawar & oy gefr off
7 wmarad fear § fF a7 & GrEaa
f¥o 197 @ 37 FT Farg I

geary g8 g fwi--

“1983-84 % fa<irg a9 % daxi
* faq wrea #r qfaa fafw § &
Ffmar wifwdt ¥ dro agr fafaamr
T qifusre 2 Ay fagaw qv, fag
®TH ag AF awr grer arfg fagr
tar g, fa=re faar @y

sEara E@rya gar |

guaway (st St AgR
frwm) : o 8w 339 fagaw ox
gow:  faqrT 97 |

g% 2 8 4 % fagaw H WE
I'fl'\l.'l )
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g5 1, WIF gar wfafeow gqa | IR (T FreAt Wige famr) -

faga® 8 T Wy | mma FIAAE & 11 99 aF &
SHRI PATTABHI RAMA RAO: fag eafiq o wrdr § 1

Sir. I beg to move:

. . . The House then adjourned

. the clock till eleven of the

The questions was put and the clock on Tuesday, the 3rd
motions was adopted. ) May, 1983.

GMGIPMRND—RS I—291 RS—14-9-83 —575



